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i' i THE CEHATRAL aomxmnﬂanvz
GLMF\HATI UENCH GUU}AHATI.

TRIBWNAL

! CRDERS SHEET

" APPLICATION NO.

Lf/fo ; AW

> L)

dopliont/ (5) T T, Sy h
Responfiat(s) O LT Qo
_ -,quCa’lte !,f‘or' the Applicants . ' M . OD’QUS\&X - 8/1/\0\;\“68\5\
, 4 o L A‘b! @ .
& . Advocate !‘for the Aespondants CQ\/%,—Q
i
: ‘ ' T Order of the Tribunal
Notas ofkthe Registry I Uate rder
! N -
- " } ¥ '
.-i; i PO LS
. els | apphca'mn is in form 8.10.01 - ' _
o 'hu.,lt ot in tita- Ton_glomn J.0Ll ) Present : H?n ble Mr Justice D.N.Chowdhury,
$ Pétmjm is f‘<:(' ot mcd v1dcl -} Vice-Chairman. |
\,{‘ pj. N( )0 . C ¥ i A § Hon'ble Mr. K.K.Sharma, Member (A).
fo[ ,? ! depe . o dei : ‘
r
“\;OIBD q(” @'X’ll \% Issue notice as to why the applicatiy7=
< Date g; 1o ,leszaz g i , A &\
St St _'#‘ - shall not be admitted. Notice returnable {
N N _ Dy, eg“i;’f\er pfour weeks. List on 23.11.2001 for furtis%
L Lo ) ;% ... orders.
i !' @\é 6\§ Heard Mr. M. Bimal Sharma, learned
‘ 45\\9\ lcounsel for the applicant on the interim _
[ X §prayer. )
!" ] Issue notice as to why the interim
: ; ] .
i rayer shall not be granted suspending the
N/ico//"‘ﬁ" au.a//g‘”f i §p E . P €
T s w W order dated 6.9.2001 relating to the transfer
L B/s for brnzs ) | ter
} @g/ ) of the applicant - T. K. J. Singh from Manipur
‘6/0 )%‘QJM-/) ) [)’I’ 07 SSA to Mizoram SSA. Returnable by four weeks.
| ! . A.K.Choudhury, learned Addl.C.G.S.C.
_.b/ Mo 34;;0 ) J’U 3_9 05 ] Eccepts notice on F)ehalf of the respondenFsT
J?’O/ | [”[Uf(ﬁ d ist on 23.11.2001 for -further orders.
: l S l‘aeanwhlle the operation of the impugned .order
‘ % dated  6.9.2001 shall remain suspended
@\ g.Q:’l:\!((‘JL N\oox\)r oo SHU i cj)ncernmg the applicant - L.K.J.Singh. = ... h<—
1\ | ‘
2 Lv‘\‘-,"d;
(o W O égké>b\93\ Lf\\—/’“"j
‘- %/’“of \Me Vice-Chairmany
| 72 U
trg
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C.he 4b of 2001
o1

-+ The appllcatlon is admitted and posted

| ertten statement has been filed,

for hearing on 14.12.01 as agreed by the

parties. &he applicant may file rejoine

_Wder df any within 2 weeks.

AR SR S - Vice~Chairman-,
y -hedr

,_‘ . ;)‘.‘
The learned counsel for the

applicant informs that the applicant
has since been promoted and he has

) and he wants to short adjournment.—'
List on 18¢1401 for hearing.

!ug(%\

“Mr.MQS.Sharma learned counsel for

the'app11Cant has produced a copy :0%f the

. order dated 401102001 under which the

applicant has been transferrEd on promo=

sought instructions from the applicant

{

tion and he also submits that in view of

the promotion order dated 4¢11.2001 he
does not wants’to press the applicahﬁon

Accordingly/&s dismissed on withdrawal.

Nemb

and the wants to withdraw the applicattion,-
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. IN THE GENTRAL ADMINKSTRATIVE TRIBUYAL
P GUWAOATI BulCH ¢ GUJAAATT
S | 0.A, No, 410 of 2001
v PN
o T, Joykumar Singh . Applicant
j ﬁ The Union of India oo espondents
L and others
P
% IN D E X

. Sl.No, Description of documents

Page NO.
L relieds upon
’ ﬁ 1, Application (Rejoinder) 1 - 3
f 2. Affidavit 4 - -
ﬁ 3 Annexure 1/14 (Transfer order 5 = 7
. dated 16~5-2000)
-E 4o Annexure A/15 (Relegsed order 8 - =
b dated 3-7-96)
“ 5. Annexures A/16, A/17 and A/18 9 - 11
(Helease orders dt. 5-10-01,
1-10-0L and 12-i1-01l Tes-
pectively)
Signature of the Appli
) foorer B8
o
i
@

ot a ee oph
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ADVOCATE

Presente
( M.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH s GUWAHATI

O.A, NO. 410 of 2001

LN Tf

L MATTER OF -

Shri Takhellambam Joykumnar Singh

eeee APPLICAT
~Versus=- -

The Union of Indig sznd
- 2 others

In the matter of Rejoinder on behalf
of the Applicant ggainst the Written
Statement of the Respondents No, 1, 2

3 dated 23-11-2001 3

*

- MOST RESPECTRULLY SHEWETH

s i s s

L. That with reference to the Written Statement of
the Respondehts, the @pplicant denies all the éllegations
and statements made by the Respondents in taeir Joint

Written statement except those the Applicant speéifically
adnits

S That with reference to paragraph No. 11 of the

Written statement in respect of the lady offmcials Tegarding
transfer, the applicant humbly submits that there is no such
follow up rules in the Depgrtment as one Smt. Eremits Devi

Yaikhom of iManipur Division/S$A Imphal was transferred from

Inphal to Dimapur vide order No, 1(80)99 /CE-NEZ/GH/29 84

...‘dated

LU WAV }ZﬂC7€>
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Lated 16th May, 2000 of the Chief &ngineer (C), Telecom
Civil Guwahati and as such the allegations and submissions
made under paragraph No, 11 is nothing but 2 plea for
rejecting the petition/application of the applicant by ay
means or for defrauding the claim of the 4pplicant,

Annexure A/ 14 is the copy of the

order dated®e 16-5-8000 showing

the name at 51, No. 19,
3. That with reference to paragraph No, 18 of the
written statement of the resporndents regarding cne Shri
Samarendra Singh stating that Shri Samarendra Singh who filed
O.A, No, 18 was still in the strenghh of the S.5.A. on the
date of filing of the OA., In tihis connedtion it is submitted
that as per Annexure A/1l o the application it clearly shows
that the OA filed on 29-8-96 and stay order passed on the
same day dated 20-8-96., DBut snri Samarendra Singh was Telived
on 3rd July, 1996 wihich after staying/suspending the transfer

order. iﬁgﬂrégpghdgﬁts)@@sé?ved iQIbéfpynished for their

" false submissionse

Annexure A/15 is the copy of
relense order dated 3~7-200,

4, That in regards to paragraph No, 16 of the Written

statement that the applicant had been relessed on 26-09-0L

(Annexure R/4), it is hubbly subaitted that the Annexure R/4
(is 8 manufacturéd docunenty The spplicant attended his 0ffice
till 26-09-01 and from 27-09-0L he took leave on Medical
ground. It never issued to the spplicant even at his residence.
It is humbly submitted that the normal rule for a transfer

is thatjfirst the authority will ask for hand over the charges

;%A eee Ghan release
ﬁaﬁﬂ%‘w“‘v f
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than release order will be isstued and thereafter struck-off
order follows. However, as per Annexure R/4 the spplicant

was struck off without released order that too without handing
over of tine charges as such i1t is purely a mala=fide act off
the part of the respondents in order to defrauding the claim
of the applicant., This order of struck-off is uhknown 10 the

service rules.,

5. That it is humbly sulmitted that the relievers fhxk
(9) shri Ph, Mocha Singh, (b) Shri N, Nabalkumar $ingh and
(¢) Shri N. Baleshwar Singh appearing at 8l. Nos. 1, 5 and
9 respective at Annexure A/6 (impugped order) relessed only
on 5-10-2001(w.e.f., 08-10-2001), OL-10-2001 and 12-11-2001
after comple@ing formalities., However, in the case of the
applicant, Annexure R/4 never mentioned about release order
and as such it is made with mala-fide intention, One Shri
Monikumar Khaidem,the reliever appearing at s=zge SLl.No. 7
of the Annexure A/6 has not yet been released till date,
hencey the Respdndents‘ act are purely a‘mala—fide ones.
Annexures A/16, A/17 and A/18
are the released order copies

dt., 5-10-01, 1-10-0L and 12¢11-01
respectively.,

8ignsture of the Applicant

ﬁd%iu\w\av A Lﬁ&

eees AFFIDAVIT

e Fmt
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L, Shri Takhellambam Joykumar Singh, aged about 39 yrs,

son of lagte T. Gourchand singh, occupation employee of

E | Bharat Sanchar Niggm Ltd., Department of Telecommunication,
L resident of Top Awang Leikai, P.S. Porompat, Imphal &East
- District, Manipur, do hereby solemnly affirm and say as

: | follows :

i L. That I an the applicant in the accompanying petition
and as stuch I am fully acquainted myself with the facts

of the case, This is true to my knowledge.

i 2.  That the statements in paragraph Nos. 1 to 5 except

} the legal points of the accompanying petition are true

to my knowledge and true to the records and the legal

points are my humble submissions, The Annexure A/14 to 18
ake from my personnl records and officigl records received

’ in my official capacity anmd also from official records.

L This is true to ay knowledge.,

F ﬁ Verified that the contents of pars No, 1 and 2 gbove are

| true to my knowledge and belief and humble submissions,

i Imphal, the Signature of the deponent

i 1 l2th December,2001, gz
- é;%y2%éﬁAw&ﬂ}L- /
, | By

! i g

¢ i B

tate,

ot . s e oo e e
i

ll Solemnly affirmes hofore me OBul . . %@
Lo \ -J)"‘l%"UJ at Al s CU
‘ n

| . . —F —
‘1 ‘ fn the coort premises boo the declgrant wih ’av‘)a!DL
' 15 Jg identitiod hv..?-t\. é;wf\@'*éc > J/\,b~ .
o ppe /ﬂ\/ . Oatk Cemmissioner,
‘ H dpace N N R N 1) Manipur
P oy -
e |
\ . -




j 0/0 THE CHIEF ENGINEER(CIVIL), TELE

— Qg‘> —

: - GOVT OF INDIA
DEPARTMENT OF TELECOM SERVICES
(CIVIL WING)

ULUBARI, GUWAHATI

.

ECOM CIVIL ASSAM ZONL,

Dated 16th May,2000
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Following transfer orders in the
. Assam and NE Zones are hereb

OFFICER '
Shri P K Goswami

Shri Krishendu -
Sarkar

Anands Ram Boro

Shri N L Shill

Shei Swapan K
Barush

Shri Bishnu Pada
Adhikari

ShiSK
Chakiaborly

Shei Nikhil Ch
Deb

Shri Tsmesh Rn

%’; /J/<

No. 1(80) 99/ CE-NEZ/GH/ 2984

ORDER

Presem Posting
.at/ under

AE(C), TCSD 1
Itanagar

AE(C), TCSD
Bongaigaon

AE(C), TCSD2
Guwahati '

AE(C), TCSD

Dibrugash

AE(C), TCSD
North
Lakhimpur”

EE(C), TCD 2
(NER) Silchar

-

AE(C), TCSD
Dharsmunagar

EE(C), TCD 1
(NER) Slichar

AE(C), TCSD
NER Tejpur

A

Trmfened to
© under / at

| AE(C), TCSD
+ Dharsmnagar

AE(C), TCSD §

_Guwahati

AE(C), TCSD
" Bongaigaon

AE(C), TCSD 2

" Nagson

AE(C),
TCSD(Assam)
Tinsukia

AE(C), TCSD 1
(Store)
Guwahati

AE(C), TCSD
North
Lakhimpur

AE(C), TCSD 2

. ltanagne

AE(C), TCSD
Assam Tejpur

grade of Junior Engineer(Civil) working under Telecom Civil
y ordmd in pubho interest with immediate efTect :

Remarks

Vice Shri S K
Chakraborty Transferred

Against Existing vacancy

Vice Shri Krishendu
Sarkar Transferred

Agginst Existing vacaiicy
This is in partial
modification of Transfer
‘order No. 1(80)94/CE-
NEZ/GH/345 dtd 19-3-94

Against Existing vacancy

In Telecom Civil Store
Vice Stul A S Purkayastha
Transferred

Vice Shri Swapan K
Baruah Transforred
Vice Shri Samir Das

Transforred

Against Existing vacancy

/*’

ANNEXURIE A le é}}
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'
N e St S Parveen EE(C), TCD AE(C), TCSD 2 Vice Shti ‘Tapash Shankar
. o 2L Laskar Shillong Shillong ++ Dey Transferred
SEIEE U S Ranadhir Doy AIKC), TCSD | AE(C), TCSD Vice Shri Tamesh Ru
ST Agartala NER Tejpur -~ Choudhary Transferred
12 Shri Shyamal AE(C), TCSD  AE(C), TCSD  Vice Shri Mihir
Bhowniici Dharamnagar NER Silchar Bhattacharjee
13 Shri Bhaskar AE(C), TCSD  AE(C), TCSD " Vice Shri N L Choudhary
7T Purkayssiha Aizwal (NER) Silchar  transferred
i 4 SliNL AE(C), TCSD AL(C), TCSD  Vice ShriK Senatomba
P Choudhary (NER) Silchar  Lunglei Singh transferred

Shri Debashish EE(C), TCD AE(C), TCSD 2 Vice Shri Bijoy Dey
Dutts Dimapur Dimapur transferred

Shri Bijoy Dey AE(C), TCSD2 AE(C), TCSD 1 Vice Shri Rajeshwar

Dimapur Shillong Diswas transferred
F 5 @ SwiRejeshwar  AE(C), TCSD I AE(C), TCSD  Against Existing vacancy
qo40 0 Biswas Shitlong Karimganj
Uy pey oSy -
;‘; ?,Lf‘f-__ " .,21%r Shri K Senatomba AE(C), TCSD  AE(C)-TCSD 1 Vice Smt Premita Devi
P, o, Siogh ) Lunglei - Imphal Yaikliom transferred This
il eatiel ) is in partial modification
st e of Transfer order. No.
PP o - 1(80)94/CE-NEZ/GH/345
ST dtd 19-3-99
.*‘i;.g':‘.‘--...;_ ) .
‘g‘?ﬁi .- v San Premita Devi ALE(C), TCSD 1 AE(C), TCSD 1 Against Existing vacancy
-i*~ . . Yukhom tmphal Dimapur
:‘:"?"‘_ »o.v - ) ..:(-: )
el ot gﬂ;&g&/\S AE(C), TCSD |~ EE(C), TCD Against Existing vacancy
%‘_ = ~— Purkayastha Guwahati, Tejpur
w I Shii Tapash AE(C), TCSD 2 AE(C), TCSD 4  Against Existing vecancy
<, Shankar Do * Shillong Guwahati .
¢ Shii Md. Babul AE(C), TCSD { AE(C), TCSD 1 In Telecom Civil Sture
tHussain Jorhat ( Store ) Jorhat
Shii § Das SE(C), TCC AD(Bldg), 0/0  Against Existing vacaicy
Purkayastha Guwaehati CGMT Assam
M Guwahati

sk~
SEFETE ;/.mv

24}(&\,\ vw—‘?\/ X'Wg

2
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ALCY TesD 1 AE(C), TCSD 1 Against Existing vacancy

Shui Girish Chi Das g va '
in partial modification ol

Gu, it Nagaon
“Transler otder No. 1(R0)
94 / CLE-NLEZ/CI 11345 dud
. 19-3-99
Shei Ritwik EE(C), TCD AE(C), 1CSL | Agninst Existing vacancy
Bhattacharjee -ltanagas Hanagar .

Shii Mihi AL(C), TCéD AL(C), TCSD . 1n Telecom Civil Store,

Bhattachaijee - (NER) Silchar (NER Store)
Silchar

Shri Samir Das AE(C), TCSL 2 ALE(C), TCSD 2 Vice Shri Anond Ram

’

sh .l’m&ip Kumar- AE(C), TCSD 1 AE(C), TCSD 2 Against Existing vacancy
‘Das 77 0T (Assam), Silchar Assam Silchar

Smt Purnima Nath SE(C), TCC AE(C), TCSD 2 Against Existing vacancy
Das + Shillong Store Shillong ~  in Telecom Civil Store

s, . The Executive Lngineer's / Assistant Enginecs shall relieve the tiansfeired officials within 1
bbpien TS month without waiting for arrival of the substitute and report complisnce of these transfet
©aiws. No wansferied offi-ial should be granted any kind of leave before their ielease and
‘The handing/taking over of charge, registers and other recotds

2305
4 phaih Eg v
P %‘i;, A L6 B

L oihing at acw place of pusting.

Fibes

} 'Z(‘.:;,. wenm meeeghould be carried out properly: and necessary charge reports should be furnished to all
[ concerned ~ '

i Il R

ik 1R DAS '

Chief Engineci(C) ,

Fetecom Civil Gussahiati

Copy i : . :
. : The Oficials concerned. ) :

CGM I's Telecom Cuicle Guwabati / Shitlong
CE(C), Telecom Civil Shillong.
Superintending Engineer TCC Guwahati / Joshat / Shillong / Silchar

3
4

§ $.S.W. (C) Shillong/ Guwahati '
¢~  Concerned Executive Engineeis(C) under Assam and NE Zone &o’v«/uu,

7 CAQ /0 CLEC). Guwahati

8. AO(TA), O/0 CGMT Guwahati/ Shillong
e\ Guand File
' \_(é_(.{-ai[[(si . '

AS W ({\du‘ ﬁﬁ/ wee ‘
0/Q CE(C). Telecom Civil Guwahali

.

g =

lanagar Guwahati Hoto ‘Tiansferred e
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‘. . 1@OVETRR ST OF INDIA o o
DEPARTNZNT OF TELS CONRUNICATION™. \

OFFIC:s ov M E SReSeDeke TSLEGRAPHIE mmu.:795007@
{PGIBH

”Ool?’f3/3}’3’/,95'97//& . Dtd, the &8 M1y’ H9E.

’ ' .. ; > =y Ty ] 5
| )’-Mb:'- Relgage Ordar." v ANNE}AU“““‘ Alh})
. In mrauame of mx,mpnaz letter o'
EREARE mr/m/rm/w-g?/w d¢ 10/6/96,5hr4 HeSamarendra.
4o otnghyJT0 8 heredby released from the . strength of:

. .th8g Sub=ntntetfon vith tumedfate effect wEEh N,

| ’; S ~@rder fo. repyrt for @ty under TDR,Dinapure .
Gt T - LN
Jd0 . Necogssary $4/D4 may ¢ applied 8 rogquired-:
)‘,“‘:.’! B , Y ,'x

e < /L

SRy ( 14, Stngn )

WM o SP.SDS foelegrephs, Imphal o
L, sopy togs N
TMTL  fs fhe TN, "Rpfmh | Ofor kénd y

M o 2: The I'Df, DiRapure ] ;",ﬁgﬁﬁﬁz

% | The 4s0+(Cash) ofo TDH,Iaphali () actions
s LT o -",-'i’ha-ofﬂc!al eonecernedsfie $8 requested t¢ Sunid
a - ower thg necessary doouments 8f thera Bp oo -
el . '$Re JTO/Churachandpure

25

o " .The J10, Churaghexd-ur to take over the
R eharge o.r JI0/Loktak tn aldition Yo At

ROK IR - normal charge temporartlye ,ithout any -
‘( . . extra remunerations
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L | BHARAT SANCHAR NIGAM LTD
I ~4 (A Gowt.of India Enterprises)
it Olo The D. E. External, Imphal .

" No. E-29 (A)01-025 ANNEXURE &/ ||Datedat Imphal 05:10.200%.

~ : In pursuance of The General Manager Telecom District, Imphal feiter no; EST- .

. UJTOTFR Did. 18.09.01 vide CGMT, Shillong order No. STB/ES-3/T enure/X3L [4.06-05-01. »

““the following JTO.. working under DE (External) is hereby released and struck off on.ihe F/N «f

*08-10-2001 with instruction to report for duty to the SSA noted against his name withi riediniv

N I e

P Shei Ph. Mocha Singh JTO Mizoram SSA

e g SN

The oflicial may apply TA/DA if required.

H
¢
P
[

0

Copy to:-
1. The Chief General Manager Telecom

N.E.Circle No.1,Shillong ' _
LT 2. The General Manager Telecom District Aizdl,- ;
Lo Mizo Ram. : ' o _
2 3. The General Manager Telecom District,lmphal N FRTIS
4. The DGMT, Imphal . T
5_8hri S.Guha SDOP(South),Imphal for info. and n/a.

.

: 6. The A.O.(cash),Imphal O/o the GMTD,Imphal ,_
' 7.. Shri S.Suriit Singh JTO(S/C). He is to take over the charge of JTO(S/W)in
addition to his normal charge without any extra remuncration temporarily.
8. The Official concemed. ' .
) ey 2
. D.E.(Exil) _
;;k’f.:{ AL A’{;;lx Olo the General Mazager Telewoin =

g vl <-3»“,.}'~A~—-\ NN District, limphizl,

; S N P o

K g N )},\

. “' ‘g:\q( }17',,
Q\qu . f(é (( Ve ?
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BHARAT SANCHAR NIGAM LTD = a1

(A Gowt.of India Enterprises) AN LI DO RE
O/o The D. E. External, Imphal X
\

No. E-29 (A)¥01-02/4 Dated at Imphal, B "2 76 .4

In pursuance of DE (P&A) O/o the General Manager Telecom District, Irapi:a!
letter no. EST-2JTO/TFR Dtd. 18.09.01 vide CGMT, Shillong order No. STB/ES-
3/Tenure/X1I dtd. 06.09 01, the following JTO working under DE (Exicrnal) is ho.coy

A¢ts# 3t0'lay i.e. A/N of 01.10.01 with instruction to rcport to the SSAnot-- g “.
his name with unmcdxatc effect. :

SL No. Name of JIO Posted & transferred to

1. N. Nabakumar Singh, JTO (RLU) Nagaland SSA -

The official may apply TA/DA if required.

D.E. (Extl)
O/o General Manager Telecom
District, Imphal

Copy to:-

¢ 1 The Chief General Manager Telecom, Shillong, )
N.E. Circle (T) for kind information. '

2 The General Manager Telecom, Imphal.
3. The General Manager Telecom, Dimapur, Nagaland.

347" The DGM, O/o GMT/ Imphal.

. . The SDE (KH-LPK), for information and necessary action.

6 The Accounts Officer (Cash), O/o0 GMT/ Imphal.

7. Official concerned.

(7]

D
W
G

District, Iriphad

‘ MMM;/&

O/o General Manager Telecom

\' © : | ’%g*}ggi?c‘;//ij )

-
—

age
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BHARAT SANCHAR NiGAM Lmired 7]
(A Govt. of India Enterprisoe)
OFFICE OF THE GENERAL MANAGER TELECOWM
DISTRICT, MANIPUR SSA
1SNI. IMPHAL-795001
NO.L-13/ALEP/P/2001-02 | Dated at tmpliad

12" Nov, 20601

RELEASTE ORDl R

In pursuance of the GMTD/IP order No. EST-2/JTO/TRI du. 18/05/G1 and
vide CGMT, Shillong order No. STB/ES-3/Tenure/X1l dated  06/09/2001 the
following J.T.O. working under Manipur SSA is hereby released and struck .off
on the A/N of 12" Nov,2901 with instruction to report to the SSA noted ai,amst

him with immediate effect. He may hand over necessary charge repont to
Th.Sharatchand Meetel

Sl Name Of J.T.0 Name oI'VSSA

L N. Baleshwor Singh Nagaland SSA

JT.O(E-10B),Imphal
Ngcess'ary TA/DA may be applied if required

Olo GMTD/IP

Copy t0:-

The CGMT, NE Circle-1, Shillong

The CGMT, NE Circle-11, Telecom Clrcle Dimapur
The CMT, Mlmrmn/N'q,'s!and

CAQ Of/o the GMT ,Shillong/Mizoram/Nagaland
The AO(P&A),0/0 CGMT ,Shillong

DE(Extt)/Rural/ P&A, 1P

SDE(Int-1), for n/a please
. Personal copy ‘
10. P/ ' Cp
. o - ‘ f/ /

D. L (Ipternal)

1
2
3
4,
5.
Vﬁf/ The AO(cash), O/o GMT,IP
7.
p

C Olo (;M I'D/P

: V

(/ | )
D. Ldz\nlmml)) P /”/O/ |

gl
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‘ | Adwaeisrative Tribwe T S A
L e R W\SE
)y FeocT2® 5 N|\z3
e qapd Rt ) T gg
{ ﬁu‘ﬂh‘*fi Bench } g =
IN THE CENTRA BUNAL © z
GUWAHA;I‘I BENCH 3 GIMAHATI : Ao
GUAHATI CASE O.A. N0, (| oF 2pp2 e
T, Joykumar Singh. eees  Applicant
-~ Vrs,
The Union of India and ors ... Bespondents.
I N D E X
Sl.No. Description of documents Page No,
relied upon ' f _
1. AppllCatlon : 1l - 13
2, Affidavit - 14 - -

3. Annexure A/1 (Posting w1th joining 15 = =
report order dt, 25-7-91)

4, Anmnexure A/2 (Transfer order 16 = =
) dto 29"’1"‘98)
5,  Annexure A/3 (Release order 17 - -

dt, 22~6-98)
6. Amexure A/4 (Ruling dt, 26-7~76) i8 - 19
7 Annexure A/4(1) (Ruling dt.3-11-76) 20 - 2L
8. Annexure A/5 (Seniority list dated 22 =~ 24

6-9-02)

O Annexure A/6 (Transfer order dt,. 25 = 26
6-9-01 impugnedez order)

10 Amnexure A/7 ( Transfer order dt, 27 - -

18-09-01 impugned order)

1. Annexure A/8 (Reading certificate 28 - =
dt., 29-9-01)

12. Annexure A/9 (Order dt, 4-6-98 29 - 31
transfer order)

13. Amnexure A/10 (Transfer order 32 -~ -
At . 25-8=95)

14, Annexure A/11 ( Tribunal order 3 = 35
dt, 29-8-96)

15, Annexure 4/i2 (Forwarding letter B - 37

with representation, dt.£9-9-01)

16. Annexure A/13 (Medical docunents 38 - 42
with certificates ) . )

By Signature of the Applicant

e . ?X\?&uw}/ 8




Presented on‘g.zul@’

IN THE GENTRAL ADMINISTRATIVE TRIBUNAL
CUWAHATI BENGH

G UWAHATI CASE O.A, NO. OF 2001 /
AN THE MATTER OF =

Application under section 19" of
the fdninistrative Tribunal Act,
1985 read with Rule 4 of the

bs

Central Administrative (Procedure)

Rules, 1987, . -

AND
IN_THE MATTER OF = .

Shri Takhellalbgm Joykumar Singh,

Junior Telecom Officer (Planning),

Office of the General Mgnager Telecom

District, Manipur, Imphal - 795 001,

\ Bh,arat Sanchar Nigam Ltd, -

‘voseie APPLICANT

A
~Versug= \

1, Te Union of India,
represented by the Secretary,

Ministry of Communications,

( M. TBimgl Sharima )

Govt, of India, New Delhi - 110 0OL,

/

2. Asstt., General Manager (Adamn),

Office of the Chief General anager,

N.E. Telecom Circle-l, Shillonge 793001

Bharat Sanchar Nigam Ltd.,

[N N ] 3.

Divi-

ADVUCATER

- -
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G

3. Divisional Engineer ( P & 4),

Office of the General Manager

@elecom District, Imphal = 795 001,

Bharat Sanchar Nigam Ltd,

eoee RESPONDENTS

IN THE MATTER OF an application on ;

behalf of the applicant for redressal

of his grievance or for quashing Order
No, STB/ES;B/Tenure/XII, dated at _
- Shillong, the 6th Sept, 2001 (Annexure
! - 4/6) and Order No, EST-2/JTOKTFR,

Dtd. at Imphal, 19/09/01 (Amexure A7)

Lo PARTICULARS OF THE APPLUCANT

(i) Name of the applicant
(11) Name of Father
- (iii) Designation and
. particulars of office
%name and station) in
which en%loyed before
ceasing to be in service

(4v) Bffice Address

(v) Address for service

»
®

H

-
.

Shri T,K, Joykumar Singh
late T, Gourghand Singh

Junior Telecom Officer
(Planning) Imphal, Deptt.
of Telecommunication,
Bharat Sanchar Ltd.y

Of fice of the General
HManager Telecom District,
Inphgl - 5 001, :
Bharat Sanchar Nigam Ltd,
The sbove address
described in item No, 1{iv) .
OR at T, Joykumar Singh,
Top Awang Leikak, P.S.
Porompst, Imphal Egst
District, {@Bnipur,

eee So PARTICTLARS

\
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' PARTICULARS OF RESPOIDENTS

"~ PARTICULARS OF THE ORDER AGAINbT WiIcH

-ii) Dates

1ii) Passed

iv) Subjegt in

o

-;(3):m

(a) The Union of India, represented by

the Secretary, Ministry of Communications,

Govt. cf India, New Delhi - 110 001,

() Asstt., General Manager (Adgn),

Bharat Sanchar Nigam Ltd., Office of the
- AR
- Chief General Manager, NeE. Telecom Circle-T, ,

Shillong - 798 001, ' ’

(¢) Divisionsl Engineer ( P & A),
Bharat Sanchar Nigsm Ltd., Cffice of the
General Manhager Telecom Distrlct Tnphal
- 795 OOL..

APPLICATION I MADE 3

The gpplication is against the
e

(1}

following orders

i) Order No, EL) NO.uTB/ES-S/Tenure/&II, and

2) NO,EST-2/JT0/TFR.

Shillong, the 6th Sept. 2001 &
Imphal , the 18-09~01 respectively .

.

Asstt, General Manager (Aamn)
X (hesponaent o, 2} and

" Divisional Engineer (P&A)
(Respondent No, 3) respectively

L 1)

Transfer the gpplicant holding
brief the post of Junior Telecom
Officer (Pldnnlng), Imphal ,
Office ‘of the Genergl i: rager

\ Telecom District Imphal(Menipur -

Division) to Mizoram Division.
That the gpplicant declares that the subject

N seece mattér of the

1

4

\



“3(4)sa

matter of the order against which he wants redressal

is within the jurisdiction of the Tribunsl,

5 That the applicant further declares that the

application is within the 1mﬁitation prescrlbed in
section ol of the Administrative Tribunal Act, 1985,

6.  FACTS OF THE CASE ;3
The facts of the case are given

N

below ¢

(1)

'That the apPlicéﬁt is a pemmanent resident of Top
.Awéng Leikai, ‘Tmphal Eagst District, Manipur snd he has
passed Bachelor of Engineering (Electrical).
Wwas red¢ruited in the Department of Telecommuniégtion in the
year 1989 from C/o Shillong and joined the Department on
3-12-1990, After completion of the training, the applicant
joined as'J:f.O. (Junior Telecom Officer) on 25-7-1991 at

‘the Office of the'TDM/Dinapur fNagaland Statel,

14

| - Annexure A/l is the copy of the posting
) . order showing joining report dated

25=7-1991, showing the mame of the
. applicaht at Sl. NO. 2‘”
(2) -That after serving about.5/6 years at Dimspur, the
applicant requesfed the telecom authorities to transfer at

Imphal on compasiconate ground to stay with his family

menbers, After many reninders and pressing request, the

) Asstt, Generak Ménager (A) for Chief Genersl Manager,

- Telecom W.E. Circle, Shillong had been plegsed to transfer

1 = appliCant from Dimagpur to Imphal vide order No. SIB/Request

Transfer/JTOs, dated at chillong the 29=-1-1998 with a

dlrectlon that the applicant should be relieved to the

‘. ¢s e N'ew Unit

The applicant

b




“

(v

| -3(8):- | o S
New Unit only after 31lst March, 1998, Accordingly the
D.Z, Dﬁnipur relieved the gpplicant only on 22-6-1998
vide No. E-13/PT-VLI/27,

Annexure A/2 is %he copy of the
transfer order dt, 29~1-98; and

Annexure A/3 is the copy of the
relegsed order dt. 22-6-983,

(3) That the appllcant joined as JiO at Tmphal on
1-7-98 and the applicant ‘has been in the Office of the
MM/Imphal in many sections like JTO/MARR] JTO/MIS ‘and

JT0/PLanning etc, and even in charges of SDE in many sections,

(4) That the Directbr Telecom (8), NE Circle, Shillong
vide his two orders/directives viz., (i) NO.STBX-84/Rlgs,
dated Shillong, the 3=-11-76 which known as 'Rulings!, made

the procedure in connection with the transfer of officials
within the division from tenure stations such as

"The substhitutes against such officials
would be from the officigls having longest
stay in the division, While calculsting
the stay -in the division, the period of
SerViCe in a tenure station in the lel—
sion should not be counted,"

Annexure A/4 1is the copy of the
Rulings dt, 26-7~763 and

Annexure A/4(1) is the copy of tne
Rulings dt 3-11-76,

—

(5) That the Depaf%neht proposed for transfer of
JT0s. under N.E. Circle who-are.workiné at’different
divisions. _Fbr this proposal seniority list were called

for from the Divisions under thé North Bast Circle., The
S.D.E.(Admn), office of the.Generasl Manageé;Telecom
District, Imphal vide his letter No, EST/JT0-2/Transfer/72,
Dtd, 6-9-2001 subnitted the list of sediority, In the

»

R X Said list'
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!

sald list the naome 6f the gpplicant appearé-at Sle. No, .

16, The JT0s should be counted from Sl,No. 6 and as such
the spplicant s at 10th mmber anongst the J10s,

| Annexure A/5 is the seniority list given
on dt, 6-9-2001 showing the name of the
applicant at Sl.No. 15,

(6) . That under the order of the Respondent No, 2 vide

No. ISB/ES/Tenure/KII Dated at Shiliong, the 6th Septenber,
ZOQl, 25(tmbntyfive) JT0s who hsve been serving in different
divisions under the N.E., Circle havé been transfer to
différeﬁt divisions. The name of the spplicant is shown

as the reliever of one Sh?i 0.Je Singhfappeariﬁg at Sl.No,.
10 who is workipg as JTO at Mizoram Division and as a
result the gpplicant has been transferred at Mizoram{ ;
As a follow of action, theR Respondent No, 3 issued another
order Dtd. at Imphal, 18/09/0L under No. EST-2/JT0/TFR
stating that as per the order stated above the JTOs
working under Manipur SSA (Second ary Swhtching Aréa) are
héreby transferred and posted to the S$8A's noted agéinst.
them with immediate effect, |

Annexure A/6 is the copy of the order
© - dt, 6-9.01; and

Annexure A/7 is the copy of the order
‘ dt, 18-9-01.

-~

(7) That the preseht transfer order at Annexure A/6 |
is violative the-order'at Annexure A/4 to the extend that,

- the reliever of the tenure transfer of JTO8 should be ’
relieved by the longeét stay JI0 in the Division., For those
JT0s like at Sl. No. 3,6 and 12, it is clearly stated at

Annexure A/B that "Ist, 2nd and 3rd station seniordmost

XXX JTOS
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JT0s of Tripura SSA are transferred to Mizorsn againsh
Sl. Nou 3, 6 and 12 as indicated above,' However, in the
case of the Applicant even though there are two senior

JTOs appearing at 51, No, 10 and 11 viz,, Ireni Mungrei

and A, Renubala Devi respeétively, the Impugned order at
Ani;;;é-ﬁ;z;; has been igsued by name in violation of thg
norms snd directives and as such the transfer(order is
purely a mala-fide one amd gs a result it affects the
applicant:;hgggzgign of right to stay at'Imphal till his
.-turn/comes. Had the respondent foldow the norms and direc-
tives at Annexure A/4, the applicant would havem not been |
affected by the mnpﬁnge& order at Annexure A/6 @m transfer
as a reliBver of the tr;nsferee. In the earlier cases,

in the event of any tranéfer, the longest amd seniormost !
JT0gs of the division were the relievers, But %he in the
present ease it is directed to the applicant to accomodate

some one and it gnounts a punishment without fault and without

any enquiry whatsoever, | B

\

Se That if the transfer is éffected involving the
movement of the applicant, the School child of the applicant
will be effected as the applicant has to go along with his
family members as the posting place is a far away area
and as such the family members of the gpplicant have to
go along with the applicant,' .

Annexure A/8 is the éOpy of the

reading certificate of the child of

the gpplicant issued on 29.9-01,
9. That becatise of this problem fhe P & T Manual

Volume IV, Para 37-A specifically described that s

sece "37 "’Ai'o Tr ansfers
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"37-A, Transfer should generslly be made in
April of each year so that education of school
children of the staff is not dislocated, In
emergent cases or cases of promotion this
( restriction will naturally not operate.®
/ . \

It is humbly submitted that nelther of the two Cases
is are applicable in the present case bécause fhe
transfer order 1s not a promotion, In this respect the
Hon'ble Supreme Court observed which was repofted in
AIR 1986 Supreme Court 1955 that

"5, It is.doubt true that if the
power of transfer 1s gbused, the
exercise of power is v1t1nted. But
it is thing to say that an order of
transfer which is not made in public
interegt but for collatersl purgoses
and an altogether different thing to
say that such an order per so made

in the exigencies of service, express
or implied to the disadvantage of the
concerned Government Servant,!

W AN W g en s MR NS A0 uw BN ey e T e e W

WThe Goverment is the best judge to
decide” how to distribute and utilize
the services of its employees. However,
this power must be exercised honestly,
bona=-fide and regsonsbly, It should
be exercised in public interest. If
the exercised of power is based on
exbraneous considerations or for achi-
ving an allen purpose or an oblique
motive it would smount to mala-fide
and coloursble exercise or power,
Frequent transfersy without sufficient
Treasons to justify such transfers
cannot but be held as mala-fide., A
transfer is mala~-fide when it is made
not for professed purpose, .such as in
normgl course or in. publlc or adminis-
trative interest or in the exigencies
v of serv;ce but for other purpose than

' is to accomodate apnother person for
uhdisclosed reasons, It is thé basic
principle of rule of law and good
adninistration, that even a&ninlstrat1Ve
action should be just and fair "

se e “60 One Cannot

be
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"G, One camnot but deprecate that
frequent unsched Ule snd unregsonable
transfer can uproot g family cause
1rreparable harm to a Governuent servant
and drive him to desperation, It disrupts
the Bducation of his children and leads

* to numerous other complications and pro=-
blens and result in hardship and demorsli-

sation, It therefore follows that the

- policy of trangfer should be ressonshble
and fair and should apply to evervbody
ggual “Z i ,

(10}  That it is submitted that the order is arbitrary
and does not follow reasonable and fakr and cannot apply
equally to everybody inasmuch the transfer do not effect’
the two senior JT0s as stated above., It is done on the
arbitraﬁy act of the Respondents and it is just a punishe-

ment without any faukbof the applicant,

(112, That it is submitted that the executive instrictions/
Ruiings like Annexure A/# andlﬁnnexure A/4(1) .and the
suhniésions in paragraph Noj 9 ds/are a law vide Shanti
Kumar Ganguli\V. State of Iripura, Reported in (1982) 1
Gauhati LaW'Reports at page 211, m

(12) That it is submitted that the departuent had so far
beén following the mode of transfer and reliever as per the
rulings at Amexure A/4 and Annexure A/4(1). The-instances
may be statedithatjbﬁ§ﬁ$§é@sféiiinéﬁ@E@aﬁﬂQS)the relievers
are the longest stay JTOs in the division vide 6rder No.
SB~ES-3/Tenure/X1/1, dt Shillong the f4th June, 1998 and
bearlng fo. DTB/ES-BéTenure/XI at. Shlllong, the 25-8-95,

Annexure A/9 is the COpy of the
order dt, f4-6-98;

Annexure A/10 is the copy of the
order dt. 25-8-95,

(13)  That in the case of Annexure A/10, the authorities
at ¥anipur Division §TDM/Imphal) Teleased on Shri M,

Samarendrs Singh who was not the longest stay JTO at

‘eose Manipur Division
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Manipur Division was relgased and affected, Shri Samarendra
preferred a case before this HOn'ble Tribunal which regige-
tered as Tribunal O.A. No, No, 184 of 1996 and this Hon'ble
Tribunal passed ah order dated 29-8-96 to the extend that

the reliever Shri M, Samarendra Singh of Manipur Division

- of the transferee one Rashid Ahsmed of Nagaland Division

is not the 1ongest stay_JTO of Imphal Division and as such
passed the interim order that the impugned order kept . B
abeyanﬁe till the final disposal of the 0.A. The said

OlA. glso finglly disposed off in favour of the applicant

s 0f that case later on,

Amnexure A/1l is the copy of the
sald interim order dt. 29-8-96,

(14) That the applicant subnitted a representation to

.the Respondent No, 2 thrcugh prdper channel on 18=9-01

requesting for review of the transfer order mainly on the
ground that the turn of the spplicant is not yet ripe and
there are two JI0s senior to him namely Ireni Mungrei and
A, Renubsla Devi etc..'The representation was forwarded by
the S.D.E.(Admn) to the Respondent No. 1 on 20-9-2001 vide
forwarding letter No, EST-2/JT0/IFR/75, The Respondent
failed:ta dispoéed off the fepresehtation. 50 faf the

applicant has not yet handed over the charges.assigned to

- him and as such Sﬁatus-Quo of the applicant is necessary

to maintéin.

Annexure A/12 is the copy of the
'forwarding letter dt, 20-9-2001
LZZf— along with the representation,

(15) That the applicant has been suffering from High

Blood pressure and internal IInd degree piles which may

. I
ese Calise immediste
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cause immediate Qpération desingng bboqd as 1t develop
without warning in changing climate etdé. and as such the
applicant is require t0'stay at a place near his home
town,
' Annexure A/L3 is the copies of Medical

documents and certificates.

(16) 'That being aggrieved by the order at Annexure
4/6 and A/7 aforesald, the applicant begs to file this

application under section 19 of the Administrative Tribunal

. Ret, 1985 for redressal of his grievance,

(17) That the aspplicant declares that he has avalled

of éll the remedies avallable to him under the relevant

service rules.

Phe applicant declares that he has no other

renedy except the one spplied for herein,
‘ \

8.  That the applicant further declares that he had

not previously %iled any application, Writ Petitioh or
suit régarding the matter in respect of wnich this
application has been made, before ahy court of\law or a@y
other ebhe® authority or any other Bench of the Tribunal
and nor.any such application, Writ petition of suit is

pending before any of them, gxc%pt the present one.

9, That in view of the facts mentioned in para 6

above the applicant prays for following relieffs) -
(a) to admit the application;‘ |

(b) to call for the records; '

(¢) to issue notice on the Tespondents

why the transfer order at Annexures
A/6 and A/7 should not be set aside
by this Hon'bae Tribunal;

vees (d) upon

?
{
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(d) upon hearing the parties to set

' aside the inpugn;d order (Annexures
A/6 and A/7) on amongsﬁ other;
grounds given below; and

(e) cost of the application or case.

G .BRO U N D §

/

(I) FOR THAT transfer of the applicant %o 5 dig- "
. ‘tance place who is a low pald enployee the power

seems to be meant to be sparingly exercised

- under some compelling exigencies of pgrtidular
situation and not as g matter of routine, If it
were literally exercised, it will create
renendous problens and difflculties in the way
of the applicant who is getting small payj.

(II) FOR THAT transfer of the applicant cannot be
, sald route and bong-fide but only-caloqrable

exerclseg

(III) FOR THAT the transfer order is passed with
, ~ extraneous purposes in the garb of ostensible
purpose of public interest; ~

(IV) FOR THAT transfer affects to a lowly paid
enployee and also without his consent and
mala={ide intentions; :

(V) FOR THAT transfer order is arbitrary, male-fide
. and passed with ulterior motive against the
directives or rulings Annexure A/4 and A/4(1)
and also without any reasonsble excuse and it
cannot be treated. equally;

(VI) FOR THAT there are still two longest stay am
, senior JUOZ, gbove the gpplicant;

(VII) FOR THAT IF THE APPLICANT is to proceed on >
. transfer to a remote place like Mizoram, he can
proceed with his family and his school going
child will be dislocated and there shall be
irreparable loss; \

~ (VIII) FOR THAT if the transfer is affected, the
D Cavedp Lo . ge%lt@ prgZéem of the gpplicant shall be
etelr1oryg .

WAy et

4 “Vuﬁngﬂ} o F”v}d9“%vq
@29 ; ‘oeesl0s.That pending

ot
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10.' That pending final decision of the application, . 2
the applicant seeks issue of the following interim order :
IC STAY the operation of the order at Annexure A6 .
and A/7 with a direction to maintain STATUS QU0 and
if the operation of the impugned order ié not stayed |
\ , as prayed for the agpplicant shall/éuffer an ‘
irreparable loss which éannot be adequately | 4

compensated in money. , '

-~

11, That the applicant_is enclosing an Indian Postal
Order of fs, 50/ (Rupees fifty) only with this application )
under Rule 7-of the Central Administrative Tribunal

(Procedure) Rules, 1987, issued by the Post Office in

favour of the Registrar/Deputy Registrar, Centrsl o
Administrétive Tribunal, Guwahati Bench, Guwahati payable
at the post office at deahati. |

t

- Signature of the gpplicant

FRRE

N YERIFICATION | |

iy s -

N ’ !

I, Shri Takhellambsm Joykumar Singh, aged about
39 years, won of late T, Gourchand Singh, working ags JTO
in the D%fice of the GMTI/Manipur Division, do hereby verify
that the contents of para No, 1 to 8 anmd 11 are true to my
personal knowledge as well as from records and para No,
9 and 10 are believe to be true on legal adviece and that
I have note suppressed any material fact.

Dated, 5-10-2001
Place s Imphal

. . ) )
Drafted and settled by - Signature, of the appllcant'
Cur—<v X% '
Vodste :
To

The registrar .
Centrsl “dninistrative Tribunal,

§L3w4—’//// E Guwahati Bench, Guwahati,
’\7 s



R Shfi fékheliambam Joykumar Singh, aged about
. 39 years, \son of late T.. Gourchand Singh, occupation employee ]
of Bharat Sanchar Nigam Ltd., Department of Telecomgunication,
resident of TopiAwang Leikai; PeSe Porompatl, Imphal East
Digtrict, Manipur, do hereﬁy solennlylaffirm and say as followsﬁ
1. That I.am the applicant in the accompanying
petition and as such I am fully acGuainted myself
with the facts of the case. This is true to my
knowledge. o
2 That the statemeqts in paragraph Nes. 1 to
| except the legal points of the accampanying
~petition are true to my knowledge and true to the
records and fhe'legal points are my humble ’
submissions, The Annexures A/l to &/  are from
my personnel records and offici al,records recexved
in'my official capacity and also from official
records., This is true to‘my knowledge, l
Verified that the contends of para}Nb.l'and 2‘above
' are true to my knoﬁledge and belleve and humble’subnissions.

Imphal, the B Signature of the deponent

5th October, 2001

. ﬂv%iq W*“{ é -
By , , ' '
\ ' Identified by s .

Bolemoly affirm before me on...alRad?V!
at. ”M at the ¢ t nremises . _
By 1ae edotent wi. . ¢ ot Fied h ‘
3v}*&%»ﬂ\QkA<q ukﬁwnedz w| : )
. 7
S e ‘ent seems to undersiand 17 \0.
rantents foily well on the | Oath Commissioner

. ead nweroand e zolamed to him. ' Manipwr

B v



K. . DEPARTMENT ~OF P ELECOMMUNICATION .
© OFFICE OF THE TELECOM DISTRICT MANAGER MAGALAND ¢
“y e = = = - = -DIMAP(R. 797112.¢ N ‘ n

r
— - —— S amge ot ..._........‘......—-—_

Memo NO. E—13/PT~E/A9 L |

o consequent upon JOlning of new JTO's on725'
Fr.N. , the following place Of. posting is hereby issumdlﬂ_
i, Sri. S Dnanabir Singn is nereby posted to Kohima under~

.D. O.Pnones‘xonlma vice Sri M.B. aul JTO- Kohima transferred Mnﬂﬂ

R N

under LJH/ hillong. , CoE '
'store at Dimopur under S.D. O T/Dlmapur. e
3. Srr._menneth Singn chxncakham is hereby" posted £0 Kohima-
under $DOPhones Konima vice.Sri. Shyamal Dutta JTO transferred

l

‘under TD /Agartala. . :
4. Sri. Manikumar naidem is hereby posted’ to Wokha under :
5.D.0.Phones Kohima vice Srl. miranjan Da § JTO Kohima trans.:

Y "..'

ferred under TDM/AgarLala.

5. Sri. Ph. iocha Singh is hereby posted at. Phek under SDOP/

~Zonima vice Sri. Susanta Sen JTO/Kohima “(Now- under deputation

to Phek) transferrcd under TDM/ Shillong. ‘ ‘ .
This 1s inm pursuance of chief G.M. T/Shillong letter NQ..'J

-STB/ES- 3/Tcnure/¥ dtd 8.7. 91 and STB-1/JTO-TRG-POSTG/196 - -;ﬂ“ﬁ;.' i

ard 4.7.9%. ‘ '

"he new JTO'S willireport to their' respective © -
' : ' : ' '.'v. C P e

' ‘Wrdl\L ?n?u;ﬁﬁ.il
Telecom 1stpzct’ﬁ§j§;er ;.«. Pt

“q ST
ngaldno oimaouf'7 9 J : ﬁ;:~]f';<[:

station immediately.

O IRPAPCIPE- <3 4

PR S
P oL e AT

copy TO:~ , .
1. Sri. U.B.Cheudhury, A.G.M. Telecom (A) -0/0 The Chief ‘
.Telecom Snlllong 793001 For kind’ information.and N/AJQ‘

ol

G
2; The S. D 0. Tclcgraons Dlm our
3. The S.D. 0.Phones Xohima ror lnformatldn and N/A.~

-~

L/;//S t0,13; orrlcials concerncd.:_ s . (e e
14 to 22 Personal T‘ile ‘0f the offic1als in staff sectlon of

this offica. - : - , Lo

iR

23, Qffice cogy.' ‘ T

S P 3
v P T

L o‘ecom i District Mhﬂﬁger M\ DT T
| agalard Dlmaour.797ir2. ‘

JRUE COPY

Y

Advocate

o

. m— o e e gt o » - ’

.o ; . . . . B o
[ el Y

g mt v e B s TR



o —16 - - v
" sErten o DEPARTHENT @F |TELaCOMMUNICATIoNS ANNIEX U g s Al
‘- OFFICE'QF THE CHIEF GENERAL MANAGER N.&Z TELECOM CIRCLE ' -
N A SHILLeNG-793001. S ’
| oo Lo B . » i :
Ne . STB/RequeSt Tranafer[JTQs - ‘Dated at Shilleng the,ﬁijém
‘ ‘ ‘ : . . . . ‘
f - : '
o '
|ORBER,
: | The following itrensfer orders in the cadre of JTOs
: are issued, | o :
3 S i 3 |
L ‘ ) : | o RS
81, ; Name : ﬁiesent Unit ° New place of psstin
Ne, | - | ef worklng - as U¥5 on fransfer
i P ag. ' .
‘. , . — e i
£ 1. Shri Tapan Kumar TDM/B imapur . TDM/Aizawl, ?
:‘ . ButtaO : ‘ 1
P o 3
2. ggfihT.K,Joy Kumar | TDM/Pimapur TDM/Imphal. :
_ wingh. - '

i
!
i
!

- The above JTOs are to be relieved to new Units enly
after 31st March 1998, S
e , o
9 Neccessary chakge report may be sent to all concerned,
f ! : ‘ .

! -
! . ;
i i
{
?

f

Lo o )

.

| (G.N Chyne) :
I Asstt, General Mgnapger (A)
i for Chlef Genoral Manager TeleCOmﬂ',
l ' N.E Circle Shillong~793001..;

’ 4 , T

a0
1

t

1. TDM/Dimapur-iYou are requested te ensure that the

o .officials are relieved only after
131/3/98.rinem Since the transfer in

{ respect of Shri T.K Joy Kumar Singh -

‘ 48 on his own request no TA/DA Joining
[time fn-admissiblo, :

~ 3
\//. TOM/ALzawl J%“PkﬂL

|
i

, i : ‘ Shyi TIK. Joy Ky Simgh, 3ITo sy ofo
F _ .}..\3,. Officiuls con%:mned. TOM D ey putc d L
¢ |4, Sre AJ8(TA) C%Q/Shillong. L
j : | ' . . e l
P , : 5o Circle Secretary, JTOA(I), N.E Circle Branch,
! TRUE COPY 17" 15 (Section)|% the TDM/Shillong. :
i ! . .
i : 6, Spare. .

1 .
(G tp_(J(f LAl
] - o—— ;

ZAdvocate ~

For Chief fencral Managar Telecom.
H.E Qircle Shillong



err,

; DEPARTMENT OF T ELECOH AN

‘ , o e ‘~\URE i
0|0 THE TELECOM DISTRICT MAHAGER ,HAGALAND oy |
e DINAPUR, 797112, b

No. E=13/PT-VI/27 j . Dated 22-6-1298,

i

|
In pursuance of CGMT/Shillong Memo Mo, STB/ |
Request-rransfer/JTo‘s ‘dated Shillong 29-1~1998, the TDh/Nagn]nnd

Dnnapur is pleasecd to iosue the following transfer order injtho
adrq of J.T.O. |

1

SL No. Name Pregent unit of ., tow pPlace of)

‘ ‘ working as JTO. post ing asn ﬂTO on - -
T e - -1 L PSR
1. $¥i. T.K.Joy Kumar Tingh o orhe ToM/ Tnn\lmphali

\ |

. TDM|Dimapur, , oo
2. Sfi. B.Gogod ' Dimapur under J.T.O. (MIS). -

T ' ‘!I) 7.

TO(Grp) Dimapur. | SDE(Grp) Dimnpur olo 1pM, ML bmx

)

since tho rransfer of the officialat QL.I(axia Telle

Joy kumaL Singh) is iq his own request no TA/UA and janinqiLimﬁ
‘is admissible.

!
. |
i H

Sri. Singh is hereby struck of f onlthﬁ A/t tar

30"6"'19980 r(\/[ 1 \'\,’\A\, ’ ]
. PNSLES
L © DJE. (aHP) i
- - "' N The Telucow Distilol nr‘qur«r T e
POpy tos- ! lagaland,Dimapur. 707117° o

1. The A.G.M.(A) 0/0 Thn CGMT /Shillong=793001,
2 The Telecom DisLLi¢L Managex, Imphal,(Manipnrﬂ) . ,
3. The SDHE(PLG) O|o The TDM/Dimapurk . / SDE(Grp) Dimapure

4. The SDE(Construction) ~do~- ;
5. The C.A.O. - } -do-
6, The Accountq oEfjcbr -fio~

ko quhth his ourront ¢/r to the SDE(PLG).

%ML TS o AN 'L" Hodoy lummh \ll()(HIJ) 0/0 The ’l'lm/l)jnmp)r He 1r1 r‘ mmy\u‘

Zdvocate

B. Sris B Gogol., Jloh@roup) Dimapux. He is directed to tnP% over
thie charqc of JTO(MI ) £rom Sri. Singh. on 30,6.98 and nlﬂn he
xvttl’wnnkxxﬁknx wi]“ look after Estimates when ever rcqui%nd by

sLE(PLG). Sri. Gogol'! lshould attond to Chumukedima works nJvo as

e
and when required by SHICRYP) Ulmauur.

o
?
~

|

9—@ P/Fllc of the offivjal 11. P.A. To TD“lUimaPQf“ t
| Pay I sctlon|of this office. 0

12 Pay Bill sectionjol this o c (/'U\xw\A| 1

|

|

| ! -
13 el - N . ’y\ r / B
: | D (5hDY !/ o
i :
: 1, . ol 0 ‘The Tolocoin Diatrich Hanin-gen
| .
|

tagaland.Dimayar. T7331%.

i

|
!
|
!
|
\



N . l
2 ! .
| anmmx s 41
i- - i
| | '.< :
i
!

e [0

BRIRY T |

LT InDIaN POSTS AND TELEGRAPHS DEPARTMENT . .
OFFICE OF THE GENERAL MANAGER sN.E:TELECOMMUNICATIONS iCIRCLE. |

SHILLONG=793001. CoL o
1% STEX~84/R1gs ) Dt.Shillong, thegg{'; /75.; ) |
In continuation of this office,order‘No;STBx/SQ/ngé’dt. Ch
: 13.4.76, regarding tentre station in this Circle,;the following ol
LA proceedure should ne followed in connection with the transfer of
% ¢ officials withind tne division fpem tenure station. P
Yo l S i S T o i
. | officials desirous of transfer within the division em o
i .,  completion bf their prescribed stay at a tenure station should indicat
: / the ‘names of wlaces of their choice in order of preference to fthe -
'/ respective heads; of divisions. L e oL
. : Lot . [ . ' . -
' b . o ’ : K :
S The' substitutes against such officials would be from the.
‘" offlcials having! the longest stay in’the division. While calculating:
. the stay in| the division, t?e period of servive in a tenure station |
{ in the divifion.;should not:be counted. AR : - .
B L S ‘ o |
: l o SG/" ' ]
. i - ( A.N.Prasad ) o '
L . Director of Telecoms(s) '
_ ‘ ] N.E.Cir¢le,Shillonge - N
. TRUE CGPY ‘ t ' ' o

e an b ik SRR o s

C%’Aggziﬁg;caze |
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 phede division:on como

; staﬁipﬂwaboulqyihdicate names of 3
preferences- :

d that officials seeki‘ng' transfer out of the
letion of thelr prescribed stay at a tenure
(three) divisions in orderiof: .. : i

v Tl el

Lt ;".':‘.;'\'&,"‘ :

i

2) wiile crery c%: orts will be made to post. them in-theiplpges%ogyf ,
their choice. thev w1l e liable toO he posted elsewhere in the - | . '
exigency of servicc. , SR -

AR

3) The suhetitite 2gainst such transfers would be from the 't . . .
officials ha'rng longest stay in the division where théylarevtransfepred;»
while calculating the stay in the division in respect of the substitute
~the period of service, if any, in:a tepure station in his present

“division should not be counted. -

-
¢

1]
i
H
ro ].,
P PSR
. .

3

O“ v ?1 T ‘ . { A Ne.Prasad ) . : :

! ’( - : Director of Telecom.(s)" _ﬂ
vwca“,gpfﬁ?w ; 5 _ S N.E.ﬁelecomyciqcleighillond.

i i
: £
i‘ .
z |
? z
; §
i ! :
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Y for information an

l.
*%:

r}"

All D.Es NJE. T

CTO GﬂUhatlo

-

' 4. ADIT C.0. SHe -

)15. "CA0.C+0sSHe |
6.‘Q11 shwres,

TRUE COPY |
l 'e.

[N

d necessarj actlon to -
clecom CifcleqlThey 'are requaa

’STAFF Sec. Shlllong.

& 2=

ted to. kind]y

| bring the ‘contents of par

io: this lett
conccrned.

( B. Rhattac_erje.e)
Asstt.Director Te‘ecom.(S&F) s
For G.MiN.Ee Telecom-Circle,Shillong.'5

l---‘—------‘.--—.--\----------

aland:z;"
er to the notice of all’
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1

Manegeld Telecom Dist.

79?001

l0/:.0 Chtef Ganardl Vr-na,}f_r,

wie

"‘l.umm,— NOPINS

Sut: ESe ioricy 1is% o

l

}

19lazge Lind end
list oi‘ JT0s:in Hanipur

MUr D05 cs. —\'m»w) fv\- -l-wlo.mf fwu\ti@
I \

"O/o Genernl Manp

}osed hnreait

] |
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J‘i ) - . .- el e e o «_(—?f'g, e s e aw rmemme - ' . oL L. . L
C 70 0 Present Stn. mtchm TWhather <hether any - Name of the Whether eaﬂier served
) g JTghere postgd wnich wkg - presert deptl.-atr. - stn. from = -. in_en tenm'e station - .
' e AT A SRR e e ST ..xin-present - stn, is_—provided in ‘where posted -  Name ol Sefle . &Q,»f g
A L -~ station tenure ~pres¢’nt stn.” in presert atn. T e odate - oo -
k - | ] ---2‘—. l h 5 . ld. . . 7 - '
/:h‘ajabionu Singp Ortz. SOE 2.3.83 Yes . o AE (Phones) . AE (P)  31.8.82 to 1.3.83
, ou\anati : , SH ~ SH . _ '
S 2. M. Samarendra. SLN'h Oftg. SDE . _._.28,1C.65 . .Yes o o No - No _
’ 1' 'Dnubal ' Sy . ' ‘ oo T T -
' 3‘ M. Peba Singh / 01 AL CO ' 29.1.92 ° Yes No No No No
L, m, Bunashwar Sin. /h itr. SJE 1+-.B.<_;O> Yes lio - No Yo No
FiA: (:-/ b . : A : S
5. Kenneth cni-o.gr haw  Oftg. SOE/HE  15.12.92 Yes Tin Kohime Kohima 25,7.91 to 4,12.92 '
| ~ . Corr | ‘ NLD SSA NLD SSA ' '
€. rigoy Singh JT) (I/8) 10,2.93 Yes No Ho Mo No
< 7 Iuni2l - .
— ~_—" ‘ 7. No I?lﬁg .(\1:’3” n)"l”ll JTO I'LL‘-‘ 10 3 )3 Yes x.'o No :o ) No
' - e e- - XpapAarlaepall - S . ' :
8. Pu. Fncha Singn ; JID Sfiest 2. 9 9) Yes Mo MLD SSA FID SSK T 25.7:97 t0°2.9.93
9. Muni Kumar :(n:.idcﬁ JTJ korth °15.5.94 Yes No BLD SSA NLD SSA - 25.,7.91 to 14,5.94
[‘ 0..11’-eni_t"hi_f.‘e8r_ei i JTO Ulearul 2,5.95 Yes No No o o No
41.A. Renubalz Cevi JTC (Qtare) 2.9.95 Yes No Mo = =~No- -~ ~ - No
C 742, N, Baléshwer Singh 970 2-10B.  2.5.95 . . ..Yes_ No No No . No
43. N. Nando Singh  JTO (P/P) 2.5.95 Yes Mo No Yo Mo
o 4L, Md. Rashid Ahmed JTO E-10B 26.8.97 Yes No NLD SSA NLD SSA 40.5.93 to 18.8.97
| \_45-T. K. Joy Kumar Singh JTO MARR  1.7.98 Yes No NLD SSA NLD SSA 25,7.91 to 30.6.98
. A e
o )/ - ?{%U_LE___@@?V - - - - — @nm;oo'ooplz 3&\"" R
. N ..m.,,.kg‘—:%%dvocate-“ : .

P :,—_M



s el

2 - ——— ————— —F

. Manitombi neu 10 (ms) ) "“9.7.93 " Yes T T e I i i 4
Jasobanta Singh-: JTOIIP ‘, 19. .98 Yes " No NLD ssai | NLD SSA 20.9.96 to 18. 8.98 . :
Ranit Singh .- JTO vIP . 2.11.98 Yes = Mo " NLD SSA LD SsAf 7.5.93 to 21.12.9%
S ~ o | | ' | N i 31,12,93 to 30.10.98 *
SagfiM. A¥ha Devi ~+:. JTO E-10B ° 7.42.93 . Yes - . Ne No . . No | )
| 203:Y. Jos .Chandra Singh JTO CCP . 7.42.98  Yes Yo ' NLD SSA | NLD SSA 2.3.96 to 6.12.98 |
“.+73 L. Séshl Kenta Singh 370 Instn.  1.1.99  Yes wo. .  NLD SSA NLD SSA  b.h.9h to 30.12.98
‘_ . 22338, Kumar Singh  ° .rrb TBL 19.6.95 Yes " Ko  T/F cm - T/F GH 12;2;97 to 18.6.99
- 233 Kgn.: Ingocha Singh' . JTO/TG  3.1.2006  Yes - Mo © NLD SSA NLD SSA 43.12.92 to 31.12.99
.. Bl S Surjit Singh JTO(S/Central) 22.6,2000 Yes o Mizoram SSA izoram 18.12.98 to 16.6.00
- ¥ .T25%°L, Tbomcha SL"%{!’_: JTO SHP . 4.7.2000 Yes " ko | " : " 15.12.98 to 30.6.00
"' 26, L. Roben Singh - JTO (uo) o 6 7. ;gooi)-w Yes ' '}'"6 T OTTHLID SSA — : '“I'TI‘:D SSA""'1F*-12"€98"1:°' 30.6.00. .
. 27.H. Khogen JTO () 6.7.2000 Yes No Mizoram USA Mj.}_oxfam 14,412,558 to 29.6.00
" 28, N. Meghachandra Smgthl'l“O Mor eh 17.7.2000 Yes. No Mizoram SSA Mizoram A17. 12, 98 to 7.7.2000
'29. Priyo Kumar Singn  JTO (Instl)  24.7.2000 Yes N .  NLDSSA _ - KLD ssa 18,11, 98 to 14.7.00
30, Ksh, surjit Singh  JTO BIP '24 7. 5000 Yes ' No " o v 16.12.98 to-1k. 7.00
%}L/ 31. M. Birendra Singh  JTO KL RIU 5.9.2000 Yes 7 Wo TI7 0 NLD SSKTTLILTT NLD SsA  14,12.98 o 31,8,00 .
32. M. Rameshwar Singh JTO (s/E) 11.12,2000 Yes o No No | No |
33, Sanatomba Sharmz JTO/(RLU) LP'L 11.12.2000 Yes No No

TRUE CORY
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. BHARAT SANCHAR NIGAM LIMITED
1 (A Govt of Indra Enterprise)
OFFICE OF THE CHIEF GENERAL MANAGER,
- NORTH EAST-I CIRCLE, SHILLONG - 793001.
. o : .
NO STB/ES 3/TenureIXN Dated at Shrllog the 6 Sept. 2001.
| The. followmg JTOs are hereby transferred to the SSAs/Unrts as mentloned.
‘against their names. .’ | ' }
S, No. | Name of the JTO Present unit of posting Posted on transfer
N 1. |' A Kumar Singh Mizoram SSA ‘Manipur SSA vice Ph. Mocha
B x | singh,JTO
2.. | N.Chakraboty . Arunachal Pradesh SSA | Tripura SSA )
3. Prabir Paul * Mizoram SSA - " | Tripura SSA vice 1% station
. : | seniority
4. KR.Singh Nagaland SSA | Manipur SSA, vrce H. Buoy
‘ B ' : e Singh . .
5. Chandrakant ~| Nagaland SSA Manipur SSA, vice N
| Lamabam : CL Nabakumar Singh
6. B.R. Paul Mizoram SSA Tnpura SSA, vice 2™ station
. . T seniroty
7 8.D. Singh , Mizoram SSA ‘ Manipur SSA, vice Manr
L . 7 ‘Kumar Khaidem .
8. S.I. Singh Mizoram SSA Manipur SSA, vice Md. Rashid
L g o Ahmed
) 9. C.Jitin Singh ' ‘Nagaland SSA Tripura SSA, vice N. Baleshwan
- R ~ _ Singh
0. | 0.J. Singh “Mizoram SSA, /| Manipur SSA vrce TK Joy
_ N .4 Kumar Singh
11. M.A. Hakim Mizoram SSA Manipur SSA vice A. Jasobantd
" - . o Singhw '
12. B.C Paul Mizoram $SA Tripura SSA vice 3" station
o - . seniority '
13. Th. Sharatchand Nagaland SSA ' Manipur SSA vice N. Nando
: Meetei | T singh
14. | Ph. Mocha Singh" Manipur SSA " [ Mizoram SSA
15. | H. Bijoy Singh- " Manipur SSA ‘Nagaland SSA
16. N. Nabakumar Singh Manipur SSA - "Nagaland SSA
17. |, Mani kumar Khaidem Manipur SSA Mizoram SSA
- . 18. Md. Rashid Ahmed Manipur SSA Mizoram SSA
19. N. Baleshwar Singh Manipur SSA Nagaland SSA
‘ / [ 20: | T. K. Joy Kumar Singh | Manipur SSA Mizoram SSA
: 21. - | A. Jasobanta Smgh Manipur SSA Mizoram SSA
- 22 N. Nando Srngh Manipur SSA Nagaland $SA
o N ‘
TRUE COPY



y MV

X .
| SI. No. | Name of the J10 Present unit.of posting. | Posted on transfer i
03 Shyamlal Dutta Tripura SSA | mizoram SsA
| 247 | utpalLoan TripuraSSA> ' - | MizoramSSA
| 25. .| Bikash Sarkar | Tripura SSA Mizoram SSA ©
: . Tnpura.SS , s

,

The 1St 2, 3" statior! senior most JTOs of. Tnpura SSA are transferred to B

Lot
)

: Mrzoram agarnst Sl. No. 3 6and 12 as |nd|cated above.

e

JTOs from Mampur and Tnpura SSA sare to be released first to reheve .

o JTQS n tenure statlons

- .»“‘

© oy

. B C'opy" to the releese order may be sent to this offoce for record.
. 'v.; l’ I
o ( G.N.CHYNE) .
v ! . Asstt. General Manager(Admn), .
S , ’ Oy the Chief General Manager,
AU " NE. Teleeem Circle-I, Shillong,
Copy to - h B

A

‘The' CGMT NE -1l Telecome Curcle Dumapur formformatlon
L :The GMTD Agartala/Alzawlllmpha| for information and necessary actron
. The CAO. Olo GMTD Agar’(ala/Arzan/lmphal/ltanagar
" The A O/ ( A&P) Circle off ce, Shlllong
_The V.0.IC.0. Shillong. b
o -The PreS|dent JTOA(I) E 108 Shlllong
- The GMTD/ArunachaI Pradesh

(G.N.CHYNE). . ‘
Asstt. General Manager ( Admn), -
Ofo the Chief General Manager,

, N.E. Telecom Circle-1, Shillong.
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i Ph, Mocha S;ng"
JT0 (S) ?

H. B|Joy SLr«h
- JTO \J./J)

Sﬁx N. Nalbiakumar singh
.7',]'\)

Ly

1 A A SanE M e A s St &
t

T ON T R
T . ;

Mizoram S5A

vice Ao Humar ongh,-JTO'

[ I

gaJ ‘.-nd ..)..oA .
vice K.K, oLﬂ(h, JTO B

ﬁ“al“na SBHA

i
|
vice Cnurdzakant Lamabam 710

J‘\/ , N .
i ' Bh;rnu Sanchar, ngaW\Lvu. . ~

. o, of oot oi  the General Maneger Telecom AﬁNEXURE. JQ/.'}f
j - : Dis LYLC& 1mpha1 e .
? N SE—Z/JTO/TTR td, et Imvudl,rﬂgpﬁ'nf'ffj_ |
: - | In parsuance of CGNL " Snillong ordpr No ‘“¢ ;
: En-3/Tonure /L1 dated 06,09, 5001: the following:J; X ¥ !
{ woriiin under danipur - suA.are herebdy transfenged ! :
: ?OSuLu,tO the CSA's nobou ‘against tnem,uJS % 4%

'\‘ . i : o o
, . Na of JTO's vosted on tmnsfer to N

ap * | r -

) ; \- L :
4, SYL N“HL Kuﬂ?r Khaxdcﬂ, dizoram SSA : 3 ;
1 S0 (n/fd) i vice $.0, ulﬂbh, JPO | .
5, M4, Pasnid Anmed, , JT0 lizoram SSA Lo E
; - £-103 . Vice g.x. Singh; S
E 6. shi N. Boleshwar Singh  llageland SSA ° R
; B JTO E=103 “vice C. Jltcn Singh,wJTofﬂ
- //1"‘ N
‘ 7. 5bL TR, Joy Kumar SLngr Mizoram $SA - o
; - JTO \Plg) vice O'J Sanh, JT0 i
L] ! o -
¥ g, : LA Jasobaht Squh, M_\zos’am LB . e
. j_ J0 /Senapatl vice MA, A, Hakin,. J"I‘O’ R '
; 9, Sri N Nando Singn, JTO tanaland SSA
z . (Power Plant) vice Lu.,uar°tchand Mectem,JTO 8
i i .
. “c>~:urJAfA43Almay e pllod Lf PEGULPEQ.
i : R
i : : : N H; .
¢ ! . - =,
: | 49'
! i . o, ( ‘.A)
| /o Genere 1 vanegoer Telecom
{ : - District, Imphal
} S : '
1. rare-1, J;_“long. K
‘o qie-1L, Diaanur.
z. L Ldlnaour o
re e iy, Alzewl /Jl na vlf'/_fx'l")flal
':; —/o O/ ::’:':4}.‘, J.AJ.‘]OV" ;
i . £ o biaennl ' : -
' o . { '.~. ’ /. \\A- ‘_.1/\_ \,.n) y Ilu ;.....1 ° mheV "I"C
i : i dase the orllcers well in time,
; \~<‘ e SEEES C:omcenmeel () - o ;
J AP o \“ \ o :
RN ‘l’ - V) . T
. h /zoﬂ |
5 . e L w\) E :
; ' U/o General enagel Telécom’ !
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| OFEICe Ot 2 HEAD MAST-R -
THZ RISING: HUH sCHOOL, TOP MAYAI Lx:IKAI, _.

E\_I‘SPH AL~ %AST .
\iyv:m“

""...»

ANNEXURE 4/ ¢

- R:ADING CERTIEICATE e

. Cei‘tifi’ad that Baby. T. Diana Devi D/O Shri Takhellambém

dekumar s ingnh of Top- Awang leikai, Impha1 EaSt is a bonafied

- pupil of +his schools She is now readlng in class NurSery ‘B

Hé’r date of blrth is ac‘cordlng to admission Register is

25/ﬂ5/1997 (May t“ontyfive, Nineteen hundred ninetYSeven)

| (Lo Manih% Yngh)

' Head Master, 3 o

The R151ng High School Top Mayai Leikai,
mk“am', A :

m kam' High: ‘Schnui | (
’0, Mﬂ}’a! [ \ ll I"”’hul 1.4« :

[N I o )

| :

5 !

H i

|

1

, 3

| i

| |
TRUE CuPY
~~4dvocare . '




\ DEPARTMENT OF T 1% ()t\lx\ll'f\'l( ATIONS
!' OF THIE CHIEEL ¢ SENERAL MANAGER NLTELECOM ¢ IRCT, l'

\
J
SIIIl{I()N(.. 793 001 .§
I 1
. AR\‘\, J\J U RIS &I ~ ’
: ‘ ' | ~
’“n 5 l! inS- 1{ luuuc'\l 1. .‘ l).‘lul al \lnllmm the 4th June I"”X ‘v o

RPN

i . Y
D v 2
v

"

The Inllmwno orders of posting and transfer are isned in lhc sadre of TTO with, unmcdml«
ellect. = : _ . :

vy

. : . {

°

R St S, i’.ilmn ll() under [l)f\l ll.ums.,m is ll.ms[uud and posted under |I)\| ﬂ\ilh?ng
vice St P Dhekkial transferred. |
P 2 Sti l’un hod Dhekkial JTO under THM. Shiltong, is transleried and pnqh d der H)M
;i.
L Itanagar vice Sti S. Patgiri transferred.
| 3. Sri HricI‘I ce Lyngkhot JITO under TDN, Aizawl is transferred and posted under 1) AL,

ﬁ Shillong vice Sti Daimari JTO under THN,Shillong transered. Ilns is in parlial
madilichtion of this oftice memo of even No, |).1lul 29.10.97,

-

S s, Paimari YTO under TDAL Shillong is teansferred and posted under THAL
. \mu Sti-Biel Tee 1 snpkhoi transferred under THNL w‘lnllnng'

i

9

) o

3 ' ' !
: P

$ i

.

\i7.‘ wi

i 5. Sri Subash Paul FEO under THNE Aizawd is transterred and posted under THA L bhl"um' o
‘ vice St E mlmv H(H.nnslunul : i
P | ‘? | o o
6, '

St UKL 1 mlnw JTO under THN, Slnll(mp is trans(erred-and postéd. mulu IHM Mzawd

{
vice Sn Subash Paul Transferred. ' -

. 1
]

TSl mwlnl\nm.\ ‘mm,h FTO under THA, Dimapur is transtorred and puxlc(l under ll)l\l

|
fmphat vice the first longest stay .l 1o umlc; TINL Imphat trans ferned, Lo .
1 ' ' ]
» 8. The h;sl longest stay 1O under TDAL Tmphal s transtesred el pmh (l e II)M
§ Diri: mnp\m Sti 1..Sashikanta Singh transfeired.

¥

al
|

ﬁ% \\nlenn Jaso Banta Singh JTO under THAL, D apir is aneferred and posted.

nmlu THONL Imph ihvice tlu sccond fongest stay FTO under THAL Imph d transfened.

10, The se um(l hmnu\i stay JEO under THALL Imph.vl i< transfened and p«)kh o under 11 )'\,l,

; I)lm.lpm vice S Avekpam. l.l\ul}.mm Singh (rans(erred. —

e j N

§ 1 N . i - ('Ul]((',....‘):‘
%, ( | /) TRUE COPY o |
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(2) o S

) N Rabindra Bhattacharya 11O under THM. Uanagar is translerred and posted-under

TDNL Shillong vice Sii Ratan Chandea Paul 110 transterred wnder THMLL Hanagar, |
. } . .

12, Sri Ratan Chandea Daul FEOunder ‘TH, Shillong is transforred and posted as 11 ),
under 'l';])I\rl, Hanagar vice Sri Rabindra l}]t:llmch.'u'_\'a FTO tanslerped under LN, 1]
Shillong: o | | R

13, S R.l\'.}l}:n"uah'.I'I'(,) under TDN, Ajzawl is transferred-and posted as J'10) imndler 'Hi)l\l.
Hanagar vice the'firs| longest stayiIr¢y under THNT, Hanagar transferred under LRLY
Aizawl | ' '

f
1.

/"', {
17.
18,

19,

relicved on _j(ﬁuing ol this relie

A,
/Ff

>, 3 . : ' t‘ ! / |
/ \ . }I ' i ) j.‘ ~!
i : . o ,(1 (5

The lirst flnngcsl élny.l'l‘() under THN, K ‘
Azl vice Sri R, Bartah JTOM

anagar is (ransferrod

and posted under TN,
anslerred | ‘ ‘

Sri A.Purkavastha JTO under TDM. Aizawl is transfiorrd and posted vingler 11N Shilloy
Vice St .f\‘.'l}h,.'m.'lch:njcc TTO wransterred, - . '

l
v

Sti, ,-'\.Jlh.'l]wcl):n;ic.c O under THM,
Aizawl vige Syi A.Purkayastha ANNORTE

N

- . : * . i
Shillong is transfepred and posted under PN

ansferred. i
S RN Das JTO.under T, Aizawl is franslerred and ‘posted under DECTSI.Custala
~viee Shri Abdul Munyen) PrONTORTEH TS CGiroup

I on Taeal ofliciating Arangemen,

a TrO under 'I‘lE)I\'l, Aizawl is transfierred under THAL, Mgantala vied Sy
anjan Dey FI() transfereegl. o

1 ’ ’ '] : : i
st Kishoi] Ranjan: Dey 110 undcrE’l'l)l\:l./\gmlaln is transferred and posted vnder TIONY.
Aizawt vice Sri P.S'.Bhnlmch:u;\fa JTO transferred.

f

. 1
s
H

Sri l’.S.th;ll{ﬂclun‘}'
Kishore R

. t
. . . - i
Nfqe e . . . . . . - egr ¢ « . “a . !
Official from pon lenure stations should be relieved (st “Tenure station officials will b
ver, :. s |

! i
. ., ' - ]
Copv of release otder may be sent 1ol this office for recor,

LRSI
i L -\t General Manager ( Admn) _
: / ‘ 4 ‘ FForChicl General Manager

N \:l\'rnn_J Cirele, Sllillnnp-l !




{
(})
———__ Copyforimfomation and necessary action to -
I 'H)I\l-;Shillong/’/\g:nlnln/’lmplmi:"l)imapurtIl:mag:u‘. 1
i s :
4 STDM-Aizawd, Te s requested o refieve S RUKL Das FLOY for CTTSTY Gowahali
- unmull ely
L DECCESH (NE). ”L‘gh:ll‘ll:lh Road. Gusvahati,
FoCAO of/0 TIN- Shillongs Agartalas Tmphal-Dimapoe- Hanaoa :
S, Cliele Seercetary, JFOA L NE.Cirele, Shillong, .
i .
l
; {
i
|
‘- %
4 .
‘ :
] .
. 1
i
. iy
| | M i
| , u;nulwl |
! Aealt, Cieneral f\l.m.u;u (Admn)
‘ " . . M . N
; : For Chiel cieneral NManager |
} | LE Telecom Cirele, Shillong- 1 ‘

|
: |
3
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. of their relievers. :

1
]

~— i' (L‘L’ '
| LRSI | ,: A ANNEAKJRE‘ &/ 10
o ' DEPARTMENT OF TELECOMMUNICATIONS .~ )
.OFFICE OF THE CHIEF GENERAL MANAGER, TELECOM,
N.E. CIRCLE, SHILONG-793001. | \
No. STB/ES-3/Texiuré/XI, S Dated at Shillong the 25/8/95 -~ |

6

The chref General manager N. E Telecorn Circle Shtllong is pleased to issue the
following order of transfer and posting m ‘the cadre of Jr. Telecom offrcers to have unmedrate
effect : ; . 5

}

1. Shri B.C. Paul JTO/Kohrma is now transferred and posted under TDM/Agartala Vice

Tirst Longest stay at the statron who stands transferred and Posted to Kohima..

2. Shri M.R. Dutta JTO/Arzawl is now transferred and posted under TDM/Agartala Vtce
Second Lon gest stay JTO at the station who stands transferred and posted to Aizawl.

3. Shrr B.C. Das JTO/Saiha is now transferred and posted under TDM/Agartala Vice thrrd '
Longest stay JTO at the station who stands transferred and posted to Saiha.

4, Shri B. B Malakar JTO/Zunheboto is now transferred and posted ‘under TDM/Agartala
Vice fourth Longest stay JTO at the statron who stands transferred and posted Zunheboto.

5. Shri D.K. Deb JTO/Kohrma is now transferred and posted under TDM/Agartala che
fifth Longest stay JTO at the statron who stands transferred and posted to Kohima.

6. Shri N.N. Mazundar JTO/Kohrma is now transferred and posted under TDM/Agartala

Vice sixth Longest stay JTO at the statron who stands transferred and posted to Kohima.

7. Shri Rashid Ahmed Shah JTO/Wokha is now transferred and posted under TDM/Imphal
Vice first Longest JTO at the statron who stands transferred and posted to Wokha

8. Shn AK. Sen JTO/Arzawl is now transferred and posted under TDM/Itanagar Vlce '
first Longest stay JTO at the station who standsrtransferred and posted to Aizawl.

9. Shn D. Laskar ] TO/Tura is now transferred and posted under TDM/Agartala Substrtute'
to be posted by TDM/Shrllong

Lo '
Official from non-tennure station should move first.

The above named officials will be’relieved on Joining
'. f

Copy of release order may be send to this office , _ ' f
for records } SR ; ‘
0 ._f o L
FRUE COPY . Sd-
. ' : . (S.H. Majaw)
A.G.M.T.(Adm.)

’ . J ‘ . ) ) . ’ . ’ . :
/ﬁt{ww ' ) ' for Chief General ManageTelecom.

N.E. Clrcle Shillong,

Copy to :-
1-6 TDI\/UAGT/AZL/DMP/IP/ITN/SH
7. A.0. (T) C.O: Shillong '
8. Circle Seceretary JTOA()

9 A.E. E-10B Shillong-793001. .
L P - o sd-

E ' "~ A.D. Telecom (HRD)
' . ~ Olo.the CGMT, N.E.Clrcle
' o Shillong-793001
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‘ SUWAHATI BENCH 't
Voo 104 /54 ANNEXUME:‘ A/ :
[ . : o
——— . Shri Ms. Singh e i ppliount(o)
Vse .

Union of lndia .and others ——t : —Respondent(s) - T

M'_M... B. -.S*.'_af.mf cetidemimi o eie o . o Advotates for the applicant(s) :
: ' ot w?f‘
=';.v N _"'(~%n’w.

Mr.G. Serma, Addl. C.GS.C. - __ _ | 4 Advocatss for, the Rawwehtﬁ)%\
B

o
. P
4'; RS l”’
¢
-~ i o e - e - ..-.....«...—no——-——u-—-~—----——--——-;

Q ice_Notes_ '

@
B, g
Date ! 3 !
e o 02 L4 :
‘ r
:

L ~COURR L OERE i R

f,s—%"

: l» {
, ' |

.29.8.96 ' . Learned counsel Mr M. Blmal‘
‘Sharma for the appllcant. Mr G Sarma,, ),
+ learned Addl. C.G. S.C. for the \'espondem

: . Mr  M.B., Shnrma frequel't ,thnt

:thls application may. be taken up today

« untisted as he has come from lmph_a!
and the matter s of wurgent nanire.‘ ;!

' Considered his prayer ard the same ls

: allowed. : . o ."

: Mr M.B. Sharma moves thls'y

1 application on behalf of the. appllcant ¥

:agalnst his order of transfer . order

'. No.EST/JTO/TFR/96—97/39 dated" 10.6.1996 R

£

. Amexure-A/ls. ln O.ANo.113/96 the. "
’ ’. same order ‘was impugned, but as -the
! representation dated * 14.6.1996 of jthé"
"f',:appllcam had rot' been disposed - of."b;
" Vthe resporidents that O.A. Wl dlspbsed".-r":

L R R . T T

Ry

O HE Wih IR Y 98 TRRINRNA, -

%to dispose of . the said representatlon
N wlthin one month from the dote of receipt
Jnf the order dated 2.7.1996 In that O.A.

by respondent No. 1. The respondent No.l_
.' has since dlsposed of the representation )
\ dated 14.6.1996 vide his order No.STB/ES- .| e T
' 3/TENURE/X1/265 dated 22.8.1996, Annexure- '

>

A/28 rejecting the prayer of the appllcam
van the ground that his transfer is justified
.:as he being the lonéest stay JTO under

TDM, Imphel in Manipur SSA. The spplicent . .

therefore, tas submitted this instent ‘

v

- .- e, " w eew ® oa eI o -
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* Sharma Is that the trensfer of the appllcant 1
based on malefide. In the transfer order dated 25.8,1985 P

. TES Gr'B' In: Manlpur Dlvlslon. Further, ‘according

‘ ?oraenor{ 10.10.96.

* P.B. ‘Singh- wou'd have gone on transfer to Wakha, -

s clear from the order»dated 22.8.1996 \éﬁbv whlch

_in lmphal to Iongeag atay JTO under TDM.,.lm hal.
- fﬂ

'contents of the appllcation ‘end ‘the

appllcatién" uhder Section19 of the Administrative:
Trlbunals Act, 1985, The contention of Mr M.B.

his neme was not included nd Shri Rashid' Ahmed !
Shah, JTO, Wakha was transferred and posted under
TDMIP vice first longest JTO at the Statfon who
stands trensferred and posted to Wekha, The Iongesc
JTO in the station Imphel at. the” relevant time
was one Shri P.B. Singh. The order was, however.mf
implemented becduse Shri P.B. Singh was due for
his promotion and he wes, promoted“ on 22,3,1986.
Had this order been implememed lmmedlately Shri

-

The clarification dated 31, 5.1996 states - that
Shri R.A. Shah was-to ‘be releived. by the longest
stay JTO in Imphal. -But the applicant was not in
Imphal, but he was posted In Loktak at that time.
According tc}" him 5~t‘he'.a'pp"llcar§“t is the senjormost
JTO i the Manipur Division end the transfer order
dated 10.6,1996 was Issued simply to deprive him
nf his promotion to one of the vacent pom of

to. him, the malafide Iutenﬂon oﬁme‘ reapondents

had’ changed the muatlon “from longest ltey jTO

The uppucauon ls admxtted. luue notlce‘ ‘;‘:'

“‘,'Llst for wr en statem nt.

“'Shri MB. Sharma submits for_ .
order on the interim rellet .prayer prayed for in
the appllcatlon. Learned Addl,.  CG.S.Coy. Mr G,
Sarma, opposes the submission of Mr M.B,, Sharma.
However, having heard the learned counsel for the

contd-/veees

AN
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parties and considering the nature of the relief

1
- sought in'v this application !

an mterim order is to be

O.A. keeping in view that
transfer, |

éop)"of the order
the counsel} for the parties.
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am of the view that ;

Issued. Accordimgly it

this is a matter of

may be furnished to

MEMBER (ADMN)

is dxrected that the respondents shall keep the§
operation of the impugned order dated 10.6.1996
in abevance till disposal of this OA. The respondents -
may, ho“ever, take steps for early disposal of the

f
i
-1
t
t
)




* ¢ riee i 1 ' B ¥ “.
4 } N B!
‘ }(/“ ) "‘ ‘ .Bzﬂs’l:‘tlv ;.)L_f\‘;‘l i - Lg,L_g' ' ’ : ol ’ . ‘ ‘ , :
; v Jillee of tne pgdgyw"f ~bb or Tule qn Dlgt SRR
: : i . o lejAam ; LS e
: : o Inpnnl < 1795001 y
i { a i . .
. ‘ ;{,,‘,r:p N ey mine / ..‘- ' U ::4 : - 9*3 e . - 7 ;o
Lo, .(A)J."-;/\J; /a.;‘tx/?) o Dtd., at Imphal, e 9.2001
3 P : T . T AR
; Al ' ' T ' : ' ST
4 20 1 ¢
i e - o)
! AENNERXRURE Bl
‘ i R S
i : )
i :
{ .
v ; !
SNLEE rorwarding ofl representation,
{ i - . . M ' .

Hindly find:ehcldsed herowithiavf03rerénfatibn
Lynmi;hri Y., Joy \i ar uL”’nlJfﬁu(Plﬁ) requesting
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Respelcted Sir,

< gnd Mery rnc"ﬂtl joined in Menipur

Y
Vo WV&Q ¢

‘*\?:

? he . Chief Groneral anagel
sortin Tastoern T.lecom Circle,
shiilong= 795991 ’

(Througn Proper Channel)

Sub' Reoucst for reviewing of JTOs tenure transfer
order 1o, STB/ES- j/Terure/xlI dated at
Shillong oth Sept. 2001,

' .

With due rega rd and respect I beg to state the
following f;” lines for your- kind. considerdtion please.

{

o e XN

Tnat Sir, wxuhirefannnce,to»your office order No.!
SIB/5s- 3/Leﬂurc/AA1 dated at Shillong the 6th“Sept 2007 s
Ty thansfer order was| issued at Sl.  Ko. 1€
the gaid ordcr to leoruﬂ vice .0.J. Singh, 'ﬂlzoram.;
Aut sir, as. per stdtlon seniority of Manlpur bSA is cong.
ccrn%i,'my' turn is o~ coming yet A . 4ij

' There is (»\o) JT0s namely Ireni Mungreiland
A. icnubala Jo\l «no joined in ranlpur SsA as JT0 on
2.5.95 (both) .and I was joined here in Manhipur on.
1.7.98 1ftnr orolonged more than 7 years service as_JT
in Dimapur, agaland ; They are also JTOs as like me .,
livw their turn is coming and this is not my turn.mlhy'
they;cannot be served in other states? why transfer for,
me instead of their turn ? why L can sacrifice for ‘them’
afu@r rolonbed service &s JT0 in lidgaland. Very . recently;
[ ‘oincd hiere-in anipur, Any way I cen go ‘when ‘my”turn
is chaing., Tney also can trans sfer in othcr states as theS

gu intie bD“u wiille &nterxn* in the department as
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miat sir, [ am not violating iy turn of station

isrity..in vf”usfcnﬂcgae+,p4t 1_cannokt. acoeptasuchmxndf*'
h e transfnr order, in my case. o

S

L[P

L

) ?
"er order bf usiing these two JTOs or other means’ whlch .
auolled I uoae, you will &lﬂdly consxder my appeal. o
i -

¢

|

r

C

! uO‘ . th refore, reouest you hlnaly to - reviews hel AR
ransi

can Fe

¢

That sir, if any qcconuahle and Justice is not
cominy; from your ~ood office and instecad if forced me to

i ‘i_)
so thansfor 11{0 this way I am very sorry sir I may take

iwd

leoal aid'ﬂt last and, very rorry for that,

sut I nope you will ! <indly cornsg 1der my case as Tjam o
alrchdy served i orc than 7 years serxlce in Dlmapur, Naglaland i
and also thls is notj i

to move |
. [

(o

ditn kind'rcg%rd to your roodselfl.
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o1ac cony ‘ "95 \o\ , ;

e /fh 3% dated at (LUK, Joykum r Sllbh) ‘

) 2 JT0" (Plg)

. L/COfJDD(g)
! ' : 1/C of . D.E. (8 tor‘e) |

Cony{to;_' ‘ ; 0/o Seneral Manager Tolg:?m Dit,
(1) ione 51T, imohal, ianipur- for . Imphal - 7950
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SHri T.J.Singh........orv.cooerere.. e oo ADDliCHNL. N

j | Vs Lg

5 Urjaion of India & OrS....iviirieiiiiiiii e, '....Respondents.

/}f

Written statement filed by the respondents No.1,2 and 3,

} Thk: written statement of the respondents No.1,2 and 3 are as follows:-

i 1. ~ That the copies of O.A.N0.410 of 2001 herein after referred to
| as application have been served on the respondents and the
L respondents after. going through the said application have
1 understood the contents thereof.

_ 2. That the statement made in the application save and except
Lo those are specifically admitted and denied by the i
v respondents. B
3. That it is submitted that the transfer and posting order for

tenure station is based on policy decision. Implementation of
the tenure transfer order is necessary for achieving various
targeted works as well as for relieving the official, who has
completed the tenure service. If the transfer order is stayed

B or kept in abeyance, the whole chain in the transfer order

. will be affected. As a result the official at tenure station will
| have to suffer even after completion of his tenure period and
i as a consequence no official will be willing to serve the
| i tenure station and thereby the telephone service rendered to

‘ the public by the Department will also suffer. The North
Eastern Telecom Circle is having a good number of tenure
B stations. As per Departmental rules officials working in the
o tenure stations are liable to be transferred on completion of
b tenure period of service. While transferring the official from
| the tenure station, the Department has to give reliever from
. other station. But if the reliever like the applicant, comes to
y this Hon'ble Tribunal and gets stay order, the result will be
. reflected on the official serving in the tenure station which is.
I harmful to the interest of the service. The stay granted by
Lo this Hon'ble Tribunal is putting this administration in great R
dead-lock of day to day functioning as well as public will

! ' e ) T RN




- 2.

suffer at large and for this count the stay order is liable to be
vacated.

That with regard to the statement made in paragraph 4 and
5 of the application the respondents have nothing to
comment. ‘ : '

That with regard to the statement made in paragraph 6(1) of
the application the respondents beg to state that the
declaration bond and condition of service in the appointment
letter, indicates that JTOs are bound to be transferred to
any place in the Circle or any part of India unless it is
expressly ordered otherwise. The applicant is well aware of
the service condition.

That with regard to the statement made in paragraph 6(2) of
the application the respondents beg to state that the liability
to serve in any part of N.E Telecom Circle and in special
circumstances in any part of India is a condition of the
service but his application for request transfer to Imphal was
considered on compassionate ground on the  reason
mentioned in the transfer application.

That with regard to the statement made in paragraph 6(3) of
the application the respondents beg to state that the
assignment of duties to different types of work in the interest
of service is a condition of service.

That with regard to the statement made in paragraph 6(4) of
the application the respondents beg to state that it does not
reflect anything in favour of the applicant. The Head of the
Circle has selected some Tenure stations for various cadres
of Post & Telecom staff in difficult places to maintain the

‘Telecom Services. It has been decided by the Head of the

Circle that the reliever to the tenure station should be
released in advance so that there is no occasion for delay in
relieving the Tenure Station staff. The Annexure A/4
mentioned in the application is related to the transfer within
the Division i.e. now SSA. The Annexure A/4(l) in the
application relates to the officials who has completed stay at
Tenure Station. Order dated 17.7.79 is annexed here as R1).

That with regard to the statement made in paragraph 6(5) of
the application the respondents beg to state that the list
indicate the particulars in respect of JTOs posted at Marupur
SSA.



11.

12,

13.

3.

That with regard to the statement made in paragraph 6(6) of
the application the respondents beg to state that the Tenure
Stations declared as per provisions in P & T letter No STB-X-
84/Rlg dated the 4th Dec'1971 are difficult places and
transfer to and from the Tenure station are issued after due
consideration according to the norms, practices and
maximum output expected to be achieved during the stay in
the difficult stations.

That with regard to the statement made in paragraph 6(7) of
the application the respondents beg to state that seniority
was maintained at the time of issuing of transfer order.
S1.No.10 and 11 viz Irene Mungrei and A.Renubala Devi are
two lady JTOs. For women JTOs it is to—memntiorr that the
Ministry of Persotial Public Grievances and Pensions have a
12 points minimum Agenda for women in Civil Services in
consultation with experts and cadre controlling authorities
where it has instructed to make special provisions for women
in service in areas considered appropriate by the controlling
authority. At the time of transfer to Tenure station the
controlling authority has to see the impact of the transfer by
looking into the practice of ensuring posting of husband and
wife together or ensuring that the women in' service stay with
parents. Hence the controlling office at the time of tenure
transfer order has not violated the norms and directives.
(Ministry of Personnel Public Grievances and pension letter
No:- 400-72/2001-Pers I annexed here as R2)

~ That with regard to the statement made in paragraph 6(8) of

the application the respondents beg to state that there is
school facility there. The point raised by the applicant is not
reflecting anything against his transfer order.

That with regard to the Paragraph 6(9) of the application the
respondents beg to state that the applicant has not projected
fully the implementation of the Rule 37(a) wherein it states
that in emergent cases or cases of promotion this restriction
will naturally not operate. In the instant case the officer from
tenure station are to be transferred immediately on
completion of their tenure as per the policy laid down in
tenure transfer cases and the applicant has been transferred
to release another JTO from a Tenure Station. He will also in
turn be released after completion of tenure. In this respect it
is to mention that the Hon'ble Supreme Court Judgement
and order dated 2274 Sept 1992 in the case of UOI Vs
N.P.Thomas. It states that "In our opinion, the Court should
not interfere with a transfer order which is made in public
interest and for administration reasons unless the transfer

)
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orders are made in violation of any mandatory statutory rule
or on the ground malafide.

The transfer order issued by the Competent authority do not

- violate' any of his legal rights. Even -if a transfer order is
passed in violation of executive instruction or orders, the
courts ordinarily should not interfere with the order, instead
effected party should approach the higher authority in the
Department. If the courts continues to interfere with the day
to day transfer orders issued by the government and. its
subordinate .authority, there will be complete chaos in the
administration which would not be conducive to public
interest. ( The judgement and order dated 22.9.1992 passed
by Honourable Supreme Court annexed here as - R- 3 ).

That with regard to the statement made in paragraph 6(10)
 of the application, the respondents beg to state that the
. transfer order is fair and as per norms and in the interest of

service as per the service condition of JTO. Hence the
allegation is not correct.

That with regard to the statement made in paragraph 6(11)
and 6(12) of the application the respondents beg to state that
the annexure mentioned in this paragraph is not applicable
to the applicant as per the judgement and order dated 22nd
Sept'1992 and more over the applicant never worked in any
tenure station'as applicable in P &T order dt. 4. i2.71.

That with regard to the statement made in paragraph 6(13)
of the application the respondents beg to state that the
applicant was released from the strength of Mampur SSA on
 28.09.2001 ie.before filing the O.A. in the Hon'ble Tribunal
whereas Shri Samarendra Singh who filed the O.A.No.184
was still in the strength of the SSA on the date of filing of the
OA but ultimately withdrawn the case by himself. Hence it is
not applicable to the applicant.

That w1th regard to the statement made in paragraph 6(14)
of the “application the respondents beg to state -that
representation was disposed off and .the applicant was
‘released from the strength of Manipur SSA on 28.9.01.
Hence the allegation is not correct.

That with regard to the statement made in paragraph 6(15)
of the apphcatlon the respondents beg to state that the

applicant has never projected about his allment 1n his
representatlon dated 18.9.2001.



- 19.

20.

21.

22.

24,

25.

26.

U -~

e
S.

That with regard to the statement made in paragraph'6(16)
of the application the respondents beg to state that the
applicant has approached the Hon'ble Tribunal by

suppressing the facts of the case and thus violated - the
conduct rules of the Department.

That with regard to the statement made in paragraph 6(17)
of the application the respondents beg to state that the
statement is not correct. '

That with regard to the statement made in paragraph 8 of
the application the respondents have nothing to comment.

That with regard to the statement made in paragraph 6 (9)
(a) to (d) of the application regarding the relief sought for, the
respondents beg to state that the applicant is not entitled to
any of the relief sought for and as such the application is
liable to be dismissed.

That with regard to the ground of relief sought for (I to VIII)
the respondents beg to state that the applicant is not entitled
to any relief sought for and hence the application is liable to
be dismissed.

That with regard to the statement made in paragraph. 6(10)
of the application the respondents beg to state that the
applicant was struck off from the strength of DE(P&A) w.e.f.
28/09.2001vide order dated 26.09.2001.in persuance of the
order dated 6.9.2001. and order dated 18.9.2001.Hence by
an order dated.8.10.2001 by the Tribunal giving direction to
stay the operation of order dated 6.9.2001 and order dated
18.09.2001. does not arise and hence the application is
liable to be dismissed.(Released order of Shri T.K. Joykumar
Singh is anhexed here as R4)

That with régard to the Paragraph 11 of this application the
respondents have nothing to comment.

That the respondents submit that the applicant was struck
off from the strength of the DE(P&A) O/0 the GMTD, Imphal
w.e.f 28.9.2001 A/N but the applicant has suppressed the
fact and misled the Hon'ble Tribunal by giving false
information and an interim order was passed by the Hon'ble
Tribunal dated 8.10.2001 suspending the impugned order.
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6.

That the fespondents submits that under the above
mentioned circumstances the application is liable to be
dismissed.

That the respondents submits that in fact there is no merit
in this case and as such the application is liable to be
dismissed. : '

That the reSpondents beg to state that the applicant has
suppressed the fact and misled the Hon'ble Tribunal which

resulted to the interim order dated 8.10.2001 passed by the

Hon'ble Tribunal has placed the Department in an ackward
position. It is submitted that the interim order passed in
0.A.N0.410/2001 on 8.10.2001 may be vacated cr to pass
other order/orders as your lordship deems fit and proper.

-
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' Some_of thc union veprasentativos brought: té my: . =7
notioo instancun of delay inthe  transfer of staff working in -° .
temre atnlions Lo slationn of tholx profatonce alftiar complnblon ~
of tho turmwo, I, have also rnogived complainis Lirom wome. b

" individusls din thig Tegarc., « e
The néed for enauring that the staff posted ko' ™ = .
tenure staotlons are brought to the stationa of thelr . ° . ‘3

preferenca immodiately on completion of tenure. parlod camnot - .

ho ovor~amphasised. AlL the Divisional offlee¥s- should enNsuYe " O r
. that there is no delay id the tranafer of temure staff en <. .- .
¢ ./ complotion of the tenure, .In respect of Circle cadres the: =" = e
- ' pivisional Officers concerned mey pleasé takg Up with the . . ." .
Ciﬁole office atleast 4 months in advance for lssue of “transfer .
ondaras, - Lo Nem SRR S
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‘ It may be onnurad that.txansﬂer,ond@ré'areffsaugﬂ“
.2 months in advange of the day of complafilon of tonixe period.
The relisévor to tho tenure atation should be relsesed 10 days .

in advanco so thgt thero is no occarion for ‘delay in relioving
the temuro station staff, Only in vary exceptlonal cases the
tenuro staff nesd be released withcut the rellever joining. To .
‘enguro thig procedure the tenure station siaff may be advised | .-
to indlonto grofeggngg%;gf‘atation 4 monthy in advence of than .
dote of complatlon of ltenure, . - : e,
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ALY onges whore the tenure staff are not yelievdd . : /
within o fortnight from tha date of comiplotion of hia tonuwe . -~
at the latest, should be raported to the Circle offica‘with™ " !
« full details spacially indicating~the reasons for not R
releasiny in time, When-any ataff in a tonura stallon is mot . . 4
released within-a period of one 'menth of' complotion of this~ . - -
. tenure the case should be brought’ to. my personal notice ™ v o
demimolfficially by the Divisional EnﬂinQBKS/SST-Tﬁ/S~S.T3T;{ffwf“”;
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, In pursuance of GMTD, Imphal, \hmpur lullbf No. STB/LES- X/Tunuu,/\H dated
- 06.09. 2001 Shr T.K. Joyhumar Singh. TTO (Plg) working in planning Cell of this office
. are, hereby tr'msﬁm.(l ‘and posted under \h7oram $SA viee Shui O.L bmah JTO,

“Mizoram.

: - Shn T.K: JO\ kumar Singh, JTO. (Pln) looking as SI)I (Pla) is hclcbv struck off*
" from the strength. of DE (PS&:A) w.e.l. 28.09.2001 AN 1o report for further duties 1o.

 GMTD. Aizawl, Mizoram. He will make over his complete charge of SDE (P]ﬂ) to Shri
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The General Managar Telezom Distet. Aizawl” Dintapur,
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Tire Chief Account Officer. O o the GMTD,JR.
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